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of Service) (Removal of Difficultics)
Order No. 1 published in Notification
No. S.0. 55(E) in Gazette of India
dated the 81st January, 1973 under
sub-section (2) of section 11 of the
Former Secretary of State Service
Officers (Conditions of Service) Act,
1972. [Placed in Library. See No, LT-
4187/78.]

ANNUAL GENERAL  ADMINISTRATION
REPORT OF ANDAMAN & NICOBAR
ADMINIBTRATION

SHRI F. H MOHSIN: On behalf of
Shri K C. Pant, I beg to lay on the
Table a coov of the Annual General
Administration Report (Hindi and
English versions) of the Andaman
and Nicohdar Administration, for the
yeur 1971-72. |Placed in Library. See
No LT-4188/73.]

COMMITTEE ON FRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SECOND RFPORT

SHRI G. G. SWELL (Autonomous
Districts): Sir, I beg to present the
Twenty-second Report of the Com-
mitiee on Private Members' Bills and
Resolutions.

13.574 hrs,

PUBLIC ACCOUNTS COMMITTE
SIXTY-THIRD REPORT

SHRI SEZHIYAN (Kumbakonam):
Sir, T beg to present the Sixty-third
Report of the Public Accounts Com-
mittee regarding action taken by Gov-
ernment on the recommendations con-
tained in their Third Report on
Exploratory Tubewells Organisation.

13.59 hrs.
BUSINESS ADVISORY COMMITTEE

TWENTY-THIRD REPORT
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI RAGHURA-
MAIAH): Sir 1 beg to move the
following:—

“That this House do agree with

on Presjdent’s Address

th> Twaly- hivd Report of  the
Business Adivsory Cownmittee pre-
sented to the House on the 20th
Febiuary, 12727

MR. SPEAKER: The question 1s:

“That this Hou.e do agiee with
the Twenty-third Report of the
Business Advisory Committee pre
sented to the House on the 20th

February, 1873.”

The motion was adopted

13.59 hrs

MOTION OF THANKS ON TIHE
PRESIDENT'S ADDRESS

MR. SPEAKER: Now we tuke up
the Motion of Thanks on the Presi-
dent's Address to be moved by Shn
R. K. Sinha. This wil come at 3 O’
clock 15 hours have becn allotted
and we very much hope we will be
able to finish it within time. I would
not restrict the Debate; you can sav
anything on this; you can come out
with even what you think you have
been denied ...

SHRI S. M. BANERJEE (Kanpur!:
Including Harvana teachers ...

MR SPEAKER: Don’t get commit-
ted. I assure you very honestly, it
is not a question of this side or thut
side: we have examined the Adjourn-
ment Motions  very carefully, I
honestly follow the precedents and
the rules But the hon Members have
their own difficulties. I have got my
own difficulties,

SHRI DINEN BHATTACHARYYA
(Serampore): I am glad that you are
also appreciating our difficulties.

SHRI S. M. BANERJEE: After
having heard the hon. Minister I think
vou must have been fully convinced
now that the adjournment motion was
necessary.

MR. SPEAKER: Anyway let us pot
debate about it now.
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The Lok Sabha adjourned for Lunch
till Fifteen of the Clock

The Lok Sabha reassembled  iftes
Lunch at three mnutes past Fifteen
of the Clock

[Mr Depury SpEAKER tn the Chair]

MOTION OF THANKS ON THF
PRESIDENT S ADDRESS—ontd

MR DEPUTY-SPEAKER We wall
take up the Motion of Thanks to the
President for his Address

ot mr7e Fo fawgy (RamaATT) I9T-
R wERE, & oum @Y ey
frafafer s=ma az9 & ama g
FAT AR

+That an Address be presented to
the President 1mn the frllowing
terms —

‘That the Members of Lok
Sabha assembled m this Session
are deeply grateful to the Presi-
dent for the Address which ho
has been pleased to dehver to
both Houses of Parliament assem-
bled together on the 19th Febrn-
ary, 1973,
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have become en-
titled, under rule 115, to make a
personal explanation which I shall
do, tomorrow.
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R A & et wgw w1 Ow wRwA

T GO AT g

Laski: considered that the character-
1stics of bureaucracy are “passion for
routine admunustration, sacrifice of
flenbility to rule, delay in making
decisions and refusal to embark up-
on experiment”

The experience of President Roose-
velt with US bureaucracy has been
described by J A Farley as follows:

. “Some of the greatest troubles the
President had were caused by sub-
ordinate officials who were 1n sharp
disagrement with his policies and,
rightly or wrongly, were sabotaging
the job he was trying to accomp-
]"sh”

Bureaucracy cannot be an agent of
change
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qifear s AT E |

SHRI K. P. UNNIKRISHNAN
(Badagmia): I rise to support and se-
cond the motion which has been just
moved by my friend, Mr. R. K. Sinha,
the motion of thanks to the President.

" The debate on the motion of
thanks to the President which has be-
comc an annual feature has acquired
a kind of political significance in this
country because it is an opportunity
which both Houses of Parhament
have acquired, to debate the far-reach-
ing issues, issues of momentary im-
portance as well as of permanent
importance to the future of the
country. And this has also been sig-
nified by the kind of annual rituals
which we witnessed the other day,
the kind of boycotts and so on. The
inability to meet the argumenis of
this side has very often mainfested
itself in these boycotts and this year,
it has not been different, as we have
seen

But I find a special political signi-
ficance in this year’s drama wnich
was staged deliberately, It meant
prejudging the issues involved in
the Address because even beforc the
contents of the Address were known,
they had come out with this act of
discourtesy to the President ang to
their fellow Members of Parliament,
This is only a part of the counter-
revolutionary offensive which has been
manifesting itself in many ways for
the past few months. It was clear
that 1t has been in the making for the
past few months—the revival of the
grand alliance to which my friend has
just referred. But a new dimension
has been added. New partners have
been sought for and the great Marxist
party, ultra-revolutionary party, the
party of Shri A. K. Gopalan....
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SHRI G. VISWANATHAN (Wan-
diwash): Your target is Mr. AKG.

SHRI K. P. UNNIKRISHNAN: No.
I will not leave youl

Now, this grand alliance is sought
to be projected on the national scene
by the people who have been rejected
and thrown intp the dustbin of history
during the last elections.

Now, we may not have reached the
pinnacle of achievement or of fulfil-
ment, but I would say that considering
the hostility of the environment, natu-
ral and otherwise also propped up
by the gentlemen sitting on the other
side, there is nothing to be apologetic
about our performance. What else 1s
the aim of our friends sitting on that
side? The programmes which were
rejected by the people are sought to
be revived in another ‘Indira-hatao’
and ‘Congress-hatao’ campaign. DBut
I shall leave these things and come
to them later . .(Interruptions)

The President’s Address has rightly
given overriding consideration to the
economic issues, the real and erave
issues of importance that face the
country to-day. I would at the outset
refer to the basic inhibitive factors
of our economy, the factors of a mon-
soon-fed economy, the factors of
lack of investment resources, the
factors of lack of invesiment in the
past in the right and real direction,
the factors of not having forged the
effective tools and instruments of
implementation and s0 on. I would
also say that as in the case of the
Latin American or the Middle-Fust
countries, we do not have rich energy
resources in the nature of oil reserves
‘We do not have the permanent, never
failing rain-fed conditions of the
South East Asian countries which can
have surplus of food . (Interrup-
tions) we do not have a favourable
balance of payments position as a
result of our vast exports out of our
own natural resources, These are the
basie inhibitive factors of Indian eco
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nomy, to which has been added the
forces of disintegration, violence anar-
chy and disorder, deliberately planied
on the political scene and the social
fabric by the gentlemen sitting thers. .
(Interruptions) The drought last
year has undoubtedly caused hardship
to a large number of people of a vaat
tract right from QGulbarga in the
south to Gujarat and Rajasthan in the
north, But, i1t has to be noted that
there has been a relief work of un-
precedented magnitude undertaken
this year as never before. Now, there
has never been any attempt, a rolos-
sal effort of this kind in the past whe-
ther it be Maharashtra, Mysore or
Gujarat or Rajasthan

The President has also referred to
the price question which 15 undoub-
tedly a live question, a question affec-
ting millions of our countrymen and
lakhs of our households. Galloping
prices of essential commodities affec*-
ing lakhs of households have natu-
rally caused concern not only among
thern but among the Members of
Parliament and political workers on
this side Nobody is more conscious
of this fact as the Government of the
country led by Mrs. Gandhi, This
is not necessarily as a result of cer-
tain policies pursued or followed but
as a result of the complexities of our
economy a large part of which is in
the non-monetised sector. That s
why our party has rightly! decided
to take over the wholesale trade in
foodgrains. The prices of foodgrains
in this country is as good an indicator
as the price of steel or automobile
in the American economy.

I would like to emphasise that
without ensuring a proper publiz
distribution system this question of
galloping prices can never be satisfac-
torily solved. We cannot solve the
enigma of spiralling prices unless we
attack it from the positions of sound
policy and Governmental strength,
There are frlends on the other side,
Just like some traders.who think alike
and the Tan Sangh and the Swatantra
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parties have come out against this
step. This shows them out in their
true colours. There is an amendment
given to the Motion of Thanks by
the Jan Sangh. This is amendment
No. 58 which comes out with a very
clear idea, that is, to condemn the
whole policy of take over of whole-
sale trade in foodgrains and now we
know who are on the side of the
blackmarketeers and hoarders. These
are the forces who have been on the
side of the large-scale blackmarketeers
and wholesalers, the big monoponlists
and the big iraders of mandis. It is
certainly not an easy task. I would
appeal 1o them to think about a3 to
how we can solve this problem, name-
ly, the basic question of distribution
of 8 million tonnes of foodzrains
and about Rs. 100 crores worth of
essential commodities. How can this
be ensured even at the existing levels
of consumption? Certainly that re-
quires a vast network involving lakhs
of retajl outlets and thousands of
wholesale outlets. We have to take
into consideration the whole question
of storage, transport and so on, It
cannot be solved unless we have a
rational public distribution system.
I submit, it has to be accompanied
by rationing system not only in the
urban centres but also in the semi-
urban areas also.

Apart from the question of prices
I would refer to the problems of the
public sector to which honourable
President has referred to. This is
the crucial sector of the economy
relevant to our efforts to achieve the
social objectives and the national
goals which we have placed before
our people, We have already invested
a colossal amount around Rs. 0800
erores in the public sector. That ir
something like 10 billion dollars. It
is a fantastic amount for a poor coun-
try like ours. Unless new managerial
talents and tools are forged, unless
new managerial skills and policies
are evolved, we cannot just depend
upon the bureaucrats, these capitalists
without investment, to run the indus-
tried effectively, and profitably. We

have evolved an effective techno-
managerial cadre in the country but
unfortunately by and large most of
them are in the private sector. We
have very good schools of manage-
ment at Ahmedabag and Calcutta
producing exccllent young men and
they are taken away, they are absorb-
ed by the private sector. Unless the
whole approach towards management
education and management of public
sector is basically and drastically al-
tered we cannot get the right type of
management. To depend upon the
present cadre of revenue-oriented
administrative services to run this
vital sector would be too much to
expect. Apart from that there are
various difficulties and complexitiea
that we face in regard to this prob-
lem. I do not want to refer to specific
instances. But I would say that alone
is not enough,

Now, I shall come to the question
of trade union’s role and policies in
this country. Last year during the
Budget debate when I had said that
at least 50 per cent of the bonus
should not be paid in cash but should
be retained through amendments to
Compames Law Act making workers
the partners in industry, I was ridicu-
led by many trade union leaders. The
trouble is—and it applies to my
party as well—that a “labour aristo-
cracy” has come up in this country.
Even at the risk of being unpopular
I would say that when crucial ques-
tions of investment, wages and income
policy have to be decided—decided
at the national level—taking into con-
sideration the whole direction of eco-
nomy these friends of the trade union
are putting pressure on the question
of bonus and thus helping to push up
the price spiral and also derail the
economy. I would like to pose this
question to my friends on the other
gide whether these are the right prio-
rities they have and why they are
insisting on 100 per cent payment of
bonus in cash.

Now, I come to the question of the
Fitth Plan., During the debate on the
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Fifth Plan—of even earlier when it
comes before us on the question of
Approach to the Fifth Plan—this
House will have to decide and take
hard decisions on the question of in-
vestments, wages and income policy
and employment policies. There are
no soft options before us. The choi-
ces are hard and we cannot take right
decisions unless there is a basic and
radical change in the attitude of trade
union leadership, and there can be no
hope of socialism in the country
during our generation.

This is an economy of contrmsts
and complexities. Just as I am
against the monopolies I am also
against this “labour aristocracy”.
That is what my Marxeism has taught
me, As I said 1t 18 an economy of con-
trasts and complexities. The whole
idea behind our national goal is to
have a substantial and revolutionary
changes within the life-span of this
generation and, I would say, under the
leadership of Shrimati Indira Gandhi
and that means revamping our policieg
of agriculture and industry and having
right type of employment polizy,

In agriculture, Sir, we have achiev-
ed a tremendous deal not only through
green revolution but also to a large
extent in taking significant steps to-
wards structural changes. But I am
not satisfled. We have to go forward
still towards the evolution of a new
agrarian system and this system alone
can achieve some basic and funda-
mental changes in the whole social
set-up. I would refer to a Japanese
economist who has contributed some-
thing—Shingeru Ishikawa—in “Agri-
cultural Development strategies in
Asia”. He says: “An agrarian sys-
tem in which both profitability and
collective welfare work as comple-

Ithmkhehngﬂt

0 be modifled to suit our conditions
and also our larger socisl and nati nal
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Similarly, President has referred to
the question of employment and made
a proclamation that Government is
taking right steps to find flve lakhs
of jobs for the educated unemploy-
ed. I would only hope that during the
coming weeks, Government would
spell out in concrete details what con-
crete measures or steps they are go-
g to take in this direction. [ come
from a State which is not only worred
but in which the problem has found
alarming expressions. So I would
only appeal to the Government that
this should not end up as a mere pro-
clamation or a statement in the Pre-
sident's Address, but they have to
spell out concrete measures in clear
detail before the people.

The question of education has alco
rightly been touched upon by the
President. As Shrimat: Indira Gandhz
told a conference of educationists mn
Wardha a few months ago, education
need not be confined m a backward
country like ours to the traditional
schools or conventional schools and
colleges but it should also begin in
the farms and factories. That means
changing our whole concept of edu-
cation and imparting a new vigour to
it, because without education and
without skills and without technology,
this country just cannot progress.

Before I deal with other questions,
I would like to deal with a major po-
litical question that is engaging the
attention of the people, namely the
question of violence and disorder let
loose in a part of our country. It is
really unfortunate and tragic that our
difficulties or the sentiments of a
section of the people, however legi-
timate they might be, are sought to be
used for sectarian and partisan ends.
It is disgustingly shameful that a
section of gentlemen sitting on the
other side should go on using the sen-
timents of people of Andhra in an
effort to revive the grand alllance
which was burled nine fathoms deep
by the people of this country, and glso
using the general lhmmhn- o! dis-
appointment in this country..
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SHRI ATAL BIHARI VAJPAYEE:
If it is burmed so deep, how can it be
revived?

SHRI K. P, UNNIKRISHNAN: Vio-
lence had been let loose by the distin-
guished followers of the great leadcis
Shri Atal Bihari Vajpayee and Shri
Piloo Mody ang others. It is  dis-
gustingly shameful that a man like
Shri Latchanna should talk of seces-
sion; and a follower of Shri Piloo
Mody whose massive presence is ab-
gsent here today in the House, says
that he will get fleets from foreign
countries to help and build up an
independent Andhra! I do not know
how this Government can keep quiet
when a State is set on fire deliberately
Shri Piloo Mody who is not present
here today is busy setting Andhra on
fire. We find from the reports yester-
day that “No reason to stop agita-
tions,” says Piloo Mody. It is a com-
bination of all the right reactionary
forces.. .

SHRI ATAL BIHARI VAJPAYEE:
Nonsense.

SHRI K, P. UNNIKRISHNAN: Shri
Atal Bihari Vajpayee may protest.
But country-made bombs were recov-
ered from the houses of his follow-

SHRI ATAL BIHARI VAJPAYEE:
That is wrong.

SHRI K. P. UNNIKRISHNAN: Who
is Yagnanarayan?....

SHRI ATAL BIHARI VAJPAYEE:
It is all police frame-up. Let us have
an independent inquiry.

SHRI K. P. UNNIKRISHNAN: It
ie not a police frame-up. Let him not
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today, whatever be the political cause,
that will be disastrous not only for
Andhra and Telengana but also for
the whole country, and we shall not
succumb to this. We shall never suc-
cumb to the violent methods used by
friends of the Opposition, whether it
be Shn Atal Biharm Vajpayee or Skn
Piloo Mody. We shall never succumb
and we would rather not.

When the Prime Minister referred
to this and said that if she was stand-
ing in the way, she would easily quit,
Shrx Piloo Mody had the temerity to
ridicule her by saying ‘When have
the Nehrus resigned? 1 would like
to point out that thd Nehrus have
resigned and have done many more
things. The whole country knows
it. Even his mentor the late Raja-
gopalachari had said that the position
of Nehru was not only that of Laksh-
mana In our national legend but of
that of Rama and Lakshmana combin-
ed. When my hon. friends were idling
in the secured comforts of the bunga-
lows at Cumbala Hills or Malabar
Hill, Jawaharlal Nehru was the ecap-
tain of our struggle. This man has
the temerity to go and tell the pes-
ple of Andhra to launch an anti-Indira
tirade. If he ig going to launch on an
anti-Congress trade, we are prepared
to accept the challenge. We will ac-
cept it not only in Andhra, but every-
where 1n the country. They may do,
do 1t independently or with the sup-
port of people like Shri A. K. Gopa-
lan.

SHRI K. S. CHAVDA (Patan):
With the help of CRP.

SHRI ATAL BIHARI VAJPAYEE:
And the Army.

SHRI K. P. UNNIKRISHNAN: I
just cannot understand this campaign.
1 cannot call it a kind of linguistic
campaign. It is a kind of frenzy let
loose by people who have lost their
fight.

In their interests, their bus trans-
port interests, their lands. These are
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forces at work there. I would like to
differentiate these forces from the
forces which we saw during the Sam-
yukta Maharashtra agitation. During
the height of that agitation, our distin-
guished leader, the Finance Minister,
Shri Chavan, had said: ‘If I had to
choose between Jawaharlal Nehru and
Samyukta Maharashtra, I will choose
Jawaharlal Nehru'.

AN HON. MEMBER: What a shame!

SHRI K. P. UNNIKRISHNAN: It is
not a shame.

SHRI G. VISWANATHAN: The
Finance Minister, Shri Chavan, agreed
to bifurcation.

SHRI K. P. UNNIKRISHNAN: I
am confident that if the people of
Andhra have to choose between this
country, between the national inter-
ests of this country and their aspira-
tions, however legitimate might be
their grievances or aspirations, they
will choose the former. We will
never succumb and we will fight it
out,

Shri A. K: Gopalan, for whom I
have great respect, is sitting over
there quietly. A leader of our na-
tional movement in Kerala, he is now
threatening an ‘Anhdra model’ strug-
gle in Kerala. One of his followers
went a step ahead and said “We will
have it on the Vietnam model'. Do
they understand what is going on
Vietnam or what went on there? This
revolutionary party which makes such
tall claims and unashamedly they
have joined hands with the Jan Sangh
and the Kerala Congress, a party of
planter lobbles. This is the emerging
pattern, a new political pattern a re-
vived grand alliance. We shall take
care of it. We shall look after it. We
shall meet their challenge, if neces-
sary, anywhers.

SHRI MADHU DANDAVATE:
(Raiapur): Just a clarification.

MR. DEPUTY-SPEAKER: Onrder,
oerder.

SHRI K. P. UNNIKRISHNANW: T do
not submit. It is for the Chair to

permit.
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If he yields, he can sit down.

SHRI K. P. UNNIKRISHNAN: All
right.

PROF. MADHU DANDAVATE:
May I know whether the choice bet-
ween Pandit Nehru and Samyukia
Maharashtra is to be interpreted as
a choice between national interests
and some other interests which are
against them?

SHRI K. P. UNNIKRISHNAN: I
am sorry he did not follow me; his
friends did rot let me proceed un-
interrupted either. I am sure thal so
far as the people of Andhra are con-
cerned, when it comeg to a question
of legitimate grievances, even if there
are any, and the overriding interesis
of the Nation, if these overriding con-
siderations are placed before them
or allowed to be placed before them,
they wil] accept the national interest.
It is the business of this House to
settle that because 1t cannot be settled
in the streets of Eluru, Guntur or any-
where else It has to be settled by this
House and this House alone through
normal democratic processes. But I
am sorry to say that normal democra-
tic processes, even voicing of differing
sentiments, is not permitted in Andhra
Pradesh. This is the kind of move-
ment they are championing. This is
what they call as a popular upsurge
there, There may be grievances; I am
quite convinced there are legitimate
grievances. But I would pose this
question before Mr. Vajpayee, because
they were talking some years &go
about an unitary State in India. (In-
terruption) Now they have come out
with a suggestion for 68 States, I
was told.

AN HON. MEMBER: 058 Stales;
George Fernandes.

SHRI K. P. UNNIKRISHNAN: I
do not know who has manufactured
50 or 68 States, It is irrelevant. The
whole point is that from thelr earlier
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emphasis on national unity, their atii.
tude towards the sub-regional forces
have fundamentally changed to suit
their political convenience, That is
the charge I am making., This is be-
cause your mentors abroad as well as
here, as I said, whose interest you
represent have forced you to accept
it. Now, you are trying to exploit
the legitimate feeling of a large sec-
tion of the people in Andhra Pradesh.
We are prepared to face it politically.

SHRI ATAL BIHARI VAJPAYEE:
Not by the CRP.

SHRI K. P. UNNIKRISHNAN: Not
the CRP or anybody. But we have
to keep up the functions of this Gov-
ernment. I am not competent to speak
on behalf of the Government, but as
a party I can say we shall not abdi-
cate the functions of this Government
as long as this Government is there.
If it is necessary to use the CRP, the
CRP has got to be used (Interrup-
tion).

SHRI ATAL BIHARI VAJPAYEE:
To molest the people. In Vijayawada,
people have been molested. Are you
supporting it? (Interruption)

SHRI K. P. UNNIKRISHNAN: I
do not. Mr. Vajpayee who has risen
in eloquent defence of the people, the
innocent victims if there ware ony,
has not issued a word of condemna-
tlon when violence was let loose and
Fascist terror was let loose and coun-
ter-offensive was let loose in Andhra
Pradesh. Now, it does not lie in his
mouth to come here and say that
there are innocent victims. (Inter-
ruption) I do not expect it from
a man of a national stature like that
of Mr. Vajpayee.

I do not want to enter into the
maerits and demerits of this questjon.
But all that I would emphasise and
say again and again is that this ques-
tion has to be democratically solved;
this question has to be solved in this
House: this question has to be solved
and permitted to be solved in the nor-
mal democratic processes, and any
attempt at terror and Intimidation
and violence which have been the
hallmark of this campaige m Andhra
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Pradesh har to be fought, and I hope
the Prime Minister and the Govern-
ment of India will fight it ruthlessly
and effectively,

Before I conclude, I would say, as
the President hag referred to a num-
ber of questions and international
questions also—he has referred to the
question of accord with Pakistan, the
Simla agreement and other questions—
the question of bilateralism which up
to a point has triumphed in the Simls
agreement, I hope, will 'be given a
fair trial and allowed to succeed not
only with regard to our relations with
Pakistan; I also hope, as the Presi-
dent has hoped, that China would
improve her relations with us, becauss
our whole approach has been of peace
in the sub-continent, because unles:
there is pcace in the sub-continent,
the vast problems of poverty, of illy-
teracy, filth and squalor, not only
thid country but in Pakistan and
Bangla Desh as well can never be
resolved. So, the question of peace
is of vital significance for us, and 1
hope they will also reciprocate it.

MR DEPUTY-SPEAKER: Motion
moved:

‘That the Members of Lok Sabha
assembled in the Session are deep-
ly prateful to the President for the
Address which he has been pleased
to dehiver to both Houses of
Parliament assembled together on
the 19th February, 1873'. There is
a large number of amendments to
this motion: as many as 411
SHRI DINEN BHATTACHARYYA

(Searmpore): Some were given to-
day also.

MR. DEPUTY-SPEAKER: That ir
the number I have with me. (Inter-
ruption) Order plea<e

SHRI DINEN BHATTACHARYYA!
All the amendments received up to 12
O'clock.

MR. DEPUTY-SPEAKER: 1 am
mentioning the amendments which
arc before me. Members present in
_the House who desire to move their
amendments, may send to the Table
within 15 minutes the serial number
of the Amendments they would like
to move.
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SHRI ATAL BIHARI VAJPAYER
(Gwalior): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there 18 no men-
tion in the Address of a definile
time-bound programme to eradicate
unemployment.” (1)

That at the end of the motion, the
following be added, namely —

“but regret that there i1s ne men-
tion in the Address of effective steps
planned to eliminate black-money
m the country.” (2)

That at the end of the motion, the
following be added, namely'—

“but regret that there 1s mo men-
tion in the Address of the announce-
ment of immediate grant of 833 per
cent, as bonus to all Government
employees.” (3)

That at the end of the motion, the
following be added, namely:--

“but regret that there is no men-
tion in the Address of launching
without delay a massive rural works
programme particularly in drought
affected areas 1n such a way as to
create permanent national assets
and to ensure drinking water 1o
every village within a specified pe-
riod” (4)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of immediate'
re-distribution of surplus and cul-
tivable waste-lands with priority!
to landless persons among the Sche-’
duled Castes, Scheduled Tribes and

Ex-soldiers, with speclal agencies to\

cater to their financial require-|
ments. (B)
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That at the end of the motion, ihe
following be added, namely;—

“but regret that there is no men-
tion 1n the Address of the reserva-
tion of production of mosi of consu-
mer goods for cottage and small in-
dustileg” (6)

That at the end of the motion, the
following be added, namely:—

“but regrei that there is no men-
tion 1n the Address of failure of
the Government in meeting even the
mumumum demand of power for
agricultural and industrial require-
ments 1n various parts of the coun-
try.” (1)

That at the end of the motion, ihe
following be added, namely:—

“but regret that there is no men-
tion in the Address of the nced for
drastic cut in Government’s unpro-
ductive spending and practice of
austerity at the highest official
levels as a means to checking cons-
picuous consumption.” (8)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the need for
a round table conference of all eco-
nomic interest to formulate national
policies on employment, prices, pro-
ductivity and income.” (9)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the need for
starting Financial Consultation Ser-
vice in the nationalised banks.” (10)

"'That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the need for
comprehensive insurance plan for
crops and cattle.” (11)
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That at the end of the motion the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the intcrest-
free loans to small farmers irom
Government agencies, repayable in
?lag instalments after five years.”

That ai the end of the motion, the
following be added namely:—

“but regret that there is no men-
tion in the Address of equality in
wages for equal work between wo-
men and men mn all sectors.” (13)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of distress over
increasing corruption at high levels
in the Central and State Govern-
ments." (14)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of appointment
of a second States Reorganisation
Commission which should examine
various demands for the creation of
separate States in the best interests
of the nation keeping in view con-
siderations of economic development
and administrative convenience——
decigsions of the Commission bejng
binding on the Government.” (15)

That at the end of the motion, the
following be added namely:—

“but regret that there is no men-
tion in the Address of immediate
abrogation of article 370 of the
Constitution to bring Jammu and
Kashmir State at par with other
States of the country.” (16)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the extra-
ordinary delay in passing the Lok-
pal and Lokayuktas Bill". (17)
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That at the end of the motion, the
following be added, namely:—

. “but regret that there is no men-
lion in the Address of announce-
ment ending the State of emergen-
cy.” (18)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no mer
tion in the Address of conversion
sales tax into excise duty.” (1)

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the appoint-
ment of a permanent Finance Com-
mission to solve the question of
financial allocation between the
Centrec and States on a stable
basis.” (20)

SHRI S. M. BANERJEE (Kanpur):
I beg to move:—

That at the end of the motion, the
Iollowing be added, namely:—

“but regret that the Address does
not mention anything about the
Government's determination to re-
duce the prices of essential commo-
dities by giving deterrent punish-
ments to hoarders and black-mar-
keteers; taking-over of the mono-
poly houses and taking effective
steps for unearthing black money.”
(21
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gy @T ¢ v qw & 75 qof-
wifedy & gt ¢ wfas @
VYA &Y SrEAEEAT % AiW-
wraor & Y Jevw A R |

(23)
fe s & w=r ¥ ag et I,

oty —

‘org W & fr 3w & owrfawe-

Tt sfremY ¥ wsdawor
W Afewrew ¥ f1§ Iow
& (24)

fr sema & w1 ¥ ag Srer I,
wafy —

‘oo @2 ¢ 5 afawmem ¥
st ameT A s FEH
Y qeq qfg F1 1H 97 IAN
T O & @y ¥ (e
FIOR FLH F1 F1% Io@ A4y
g 1" (25)

fs st & w7 ¥ g7 SrET WY,
wotq, —

"ary @7 & o wfvameor Femamw
4, A ¥ AT A e ¥
9% ST &1 wfEewr a3
T VT WO gy & fod o
w1 ®Y8 g7 TR & 1" (26)

s @ & o ¥ 78 ser oy,
watq —
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fg—miw*ﬂl\ﬂlﬁ
aqfq —

‘oo wx § v wfwwmw &
wa e, Tt wfrsE,
amrc femrw, Fodd b,
qre qifewnsdy, fasr @t
ik foeafyaeat & w9
afradt Y A9 2T F qrew
¥ A e T ¥ 1\"( 28)

fe v & wa § Qg ATIT A0Y,
e —

‘ot wr g & afawmo ¥
grawwar 9X Wi |-
aq ATT FT K I@ AG
g1’ (29)

fe sema & o= ¥ a7 w0 Y,
sty —

ooy @Y g 5 paw e
a9 250 =% wfawre Frel-
fa & = wfqwew #

®1§ goow AT €17 (30)

fif ward & W= ¥ oy AT W,
wuiy —

“qreg @% § fr o oF -
anfeat # graret a3 fieefy off
yer & gfeaew W
& frdir wr wiawmowr & B
e Tl & 1 (31)

fr woams & o= ¥ gy e o,
vty
"oty W § i wow Y g
freft Hifr ¥ ofody v
w wivwmw & W v
ot ¥ (32)
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fs semw & o & g ar om,

et

“org wz § 5 wfewr o F
agft gf FOoTd w T
s & far & swmwrd
FIH I W N I

A& & (33)

f swma & W ¥ g T W,
wqy —

9w @z & 5wl &
qagd ¥ AT ® I
ot ¥ fodr fot Ovw v
%1 A1 3w T 17 (34)

f& wam & s ¥ ag Sher W,
Aty —

g ¥ fe gl @
qaT qur g gE-gfram
w1 agE A o # e
wrAr &1 afewew § &
(e r (39)

fr e % W ¥ ag S 9w,

waiq —

“qog @z § f AT
w&ft ¥ 49 AT TR oW
ufwrew ¥ £ I g
2" (396)

fr wew & W § Iy e I,
wofy —

t-qﬁaqgﬁs{d’mﬁlﬁﬁ
HAETAT W TG T
¢ AT AT W WrEARHAT o
whwmeer & 61§ Iew T
tln (37)

e s & s & ag o
vofy —

‘voq @7 & fr wfY on
fermt & wrteaT ®Y qary
7 gfew w1 wd Qe W
wAWHAT HT wiewmyor 3§
F1§ v g § 17 (38)

Wt —

‘oo W § fr Tl s
9 AYewTgl T Frderer ATy
FIA H TTOTC AT THHAAT FT
wfmamesr & #1§ s
& " (39)

fr e & wr § ag S 9w,
oy —

‘g @ ¥ 5 TR o ¥
STy gEErt ©F W
W I T WA
wEar &1 wfawrewr § wrf
veow 7@ § 17 (40)

f& ST & ww § ag v 9,
Wi
vy # X F@ & fed
E TWTAFTE FIH I A
gfiraman & ®E Ioo@ A
g (41)

fis sreare & W g W W,
quiq —
wrey fraif w07 w1 wie-
p— . &
20 (42)
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fe s & o=y § gy oer W,
iy —
“rog @t & fr ol ow
w gay v & frdr Am wx
¥ owl oF W § W
gz faifa s@ &
WA #7 wiwer §
wrg gevw Al & 17 (43)

f& swmr & o ¥ ag ST 9w,
waiy —

“qog % § e w1 | onferang,
grqeTgane, SfaaE agr gEl
dgfoa od s feard
w1 O g & Y 3w
I TS FY STEAEEHAT T
ufewmaer & F1§ Iow T
t 1" (44)

fs weama & s ® ag ST WY,

ol —

ooy @7 § T arwaifaw @
&Y uF areRTiTaraTd =
qT T T T FTIREEaT 7
wfiew & v e T
t " (45)

f& s & wr ¥ qg e WY,
aavy —

“qog ax § i st
' mgme Y 3 A v
WHAT AN ¥ w6
seow T & 1" (46)

ot wew fogrdt woddht (v
forae) . & v FTTE

fo semx & w=r ¥ 7y o I,
wei —

“qog @7 § fw ufewmer #
afirr e oY s
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ot gftr ¥ farid oredy v
et o froee awht gt
¥yl & e ¥ wowrc WY
Afe’ A wrA wEHET
w7 W I A & 1 (47)

fir sy & wwy ¥ ag wer WA,
Wy —

gy d@r ¥ fe wiwwmer &
T o wrwr & gfde
¥ ofter weldwor § o
! fawaardl w1 Sew T
faear war &1+ (48)

fe s & w=a § og SEr ImW,
g —

"qrg dx § & i #
g W1 dEmar & el
qaw Tt & frtor Y sigon
agr #Y 7€ & 1" (49)

fe s & ww ¥ gy T 9w,
wqfa—

“oeg &z § fe wfawmer &
W, T, [
#x aar W & 9= WE
¥ e fat § g@ N foafy
T AU & qE oY
7Y feqfr & o w7 ' Fner
gift o s @Ewd &
g ¥ goerd freioer &
fawoar wr soow Tt & 1"
(50)

fir ey & vy ¥ ag Wy ad,
wiE —

“‘qrg W & f wfvwmeer #
ot ot wEer ¥ R T ¥
foir word W fady wrd
aferarr o fronaramw firserar
or vt it Sy ok & 1"(51)
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fr sem & e & Qg IAveT ATy,
T —

oy @z ¢ fr wiwwmmw &
wiigs wwr aur fawm afx
¥ flw firrae a wevingg
Toerh difadt =1 2 o

TR (52)

ey & o ¥ ag W1 W,
iy —

“qrg @z ? f¥ mfawmaw 7,
arir srar a4t Frfas =
¥ gz 7€ FvmA ¥ werw
¥ gvvrT #1 fwras-famaar
&L I AT (53)

fF geTe ¥ WA A OF WIET W,
111 J—

“oreg &2 ? i wfawmo &
& wfywre 71 afgm F 47
wfaaet @ afewfar &= #t
o 7A@ Fr o F 7 (54)

fr v & w1 ¥ ag Ser Wy,
i —

“qeeg @ & fr wiiamaer & ad
2w #, fasemm gframon 7
IR wifs ¥ feyn &
7 T w9 FE-gfaum
g A oy foen
T W AT WITAEHAT %
WIET § T Aer fEEr
wr & (55)

fE seaTd & W 7 g4g T W,
g
“qrg @z ¥ fs wiwmw 7
el ¥ fmEwmETie ¥
Fafrat wfe gt o7
3345 L8.—11
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T wfeww! ov wga ew
wwe agY frar war 1 (56)

f& gy & wa ¥ a7 Ao Oy,
g —

29 F HEAWFAT T TR
" (57)

Mo MM ITQ qTET (AFAELY)
% s ¥ 3

fr w=ma & o= & a7 STEr 9y,
aqT  —

‘v &7 ¢ f& sfawoo #
AT & WATT A TA JAAT HT
TR GgNIH &g FTE S
FI9 IS T a1t § F1¢ g
@ g1’ (s8)

f& g9 & e o a9 JT TN,
aqT —

‘o @z ¥ fe afewm ®
AT F qIF AGTT F M-
FIO R AEA AT AT ;'R
e frarmr g 1 (59)

fr wTE ¥ U H ag ATE W,
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[#te waRarcraa oty

& weors & g A ag Ner A7,
Wiy -

“qey @t § e wiares & wa-
fas wga ¥ IIWRD
TEIH & WATT ¥ AEA AA-
AETTT FT TETRAXF AL A
fafesy Afy * e 7@
#raf & 1" (o1)

f& g & W= 7 78 AT T,
wqlqy —

“greg @z 2 & Afadvan 7 a4
FAATITYT FT 197 34 & I
# wif w0 (62)

f& wearg & w1 7 wg AT 9N,
-0 1 gp—

‘o Az & 5 wfwamme 7
wafasry A w1 18 AW
T & Tl 7w A
g &1 (63)
PROF MADHU DANDAVATE
(Rajapur): I beg to move
That at the end of the motion the
following be added, namely--—

“but regret that there 1s no men-
iion mm the Address of the need to
replace the existing monopoly-orient-
ed muyed economy by socialist
economy.” (84)

That at the end of the motwn, the
following be added, namely --

“but regret that there is no men-
tion of the need to introduce steps
like demonetisation to unearth the
black money in the country” (65)

That at the end ct the motion, the
following be added, namely —

“but regret that there 1s no men-
tion 1n the address of the need to tap
the resources from the agricultural
rich for the developmental activities
through necessary taxation “(86)
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That at the end of the meticn, the

following be added, namely:-—

“but regret that there is no men-
tion 1n the Addreas of the need to
build a sound and radical policy
frame as a basis of the Fifth Plam
Approach "(67)

That at the end of the molicn, the

tollowing be added. namely —

‘but regret that there is no men-
tion 1 the Address of the need to
end discrimunation among  the
various categories of employees in
the applicati.n of the Payment of
Bonus Act' (68)

That at the end of the motion, the

tollowing be auaded, namely -

“hut regret that there 1s no men-
tion 1n the Address of the need to
publish the Pay Commissions Re-
port without any further delay "(69)

That at the end ¢f the Motion, the

lollowing be added namely -

‘but regiet that there is no men-
tion in the Address ot the need to
improve and revise the norms of
effictency mandgement and account-
ability of the Public Sector so as to
mmpr. ve its image and performance.”
(70)

That at the end of the motion, the

following be added, namely —

“but regret that there is no men-
tioh in the Address of the need to
revise the norms of Central assis-
tance to drought affected areas of
the ccuntry and also reorient the
existing Famine Code" (71)

That at the end of the motion, the

following be added namely.—

“but regret that there iy no men-
tion in the Address of the need to
respond to the democratically ex-
presed wishes of the people of the
Andbra Pradesh for the bifurcation
of the Andhra State.”(72)
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That at the end gf the motion, the
followmng be added, namely:—

“but regret that there is nuv men-
tlon in the Address of the need to
mtroduce effective measures 1o
check the rising prices.''(73)

That at the end of the motion the
following be added namely —

“but regret that there 1s no men-
tion in the Address of the need tu
+end the vacillating attitude of the
Government in the implementation
of the schemes hike West C.ast Rail-
way and other raway project,
which provide the infra-structure
for the development ot backward
areas "'(74)

SHRI P G
{Ahmedabad)

MAVALANKAR
I beg to move

That ai the end of the motion the
following be added namely -

“but regret that there 1s nc men-
tion 1n the Address of meamngful
steps to be taken to meet the in-
creasing student unrest in the coun-
try " (76)

That al the end of the motion the
‘following be added, namelvy -

“but regret that there i1s no men-
fion of neccssary measures tn  be
taken to meet fthe rightful demand-
of the youth jn terms of oppoitum-
ties of employment™ (77)

That at the end of the motion the
following be added, namely —

“but regret that there i1» no men-
tion of firm measures t: be taken to
check ‘orthwith malpractices m ele-
tions and the need for correction of
electoral rolls ete™ (78)

That at the end of the motion, the
Hollowing be added namely —

“but regret that there is no mwen-
tion ot emphasis on the urgent need
of a vlean and efficient admunistra-
tion fu the whole country™ (81)
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That at the end of the m.tion the
Iollowing be added, namely —
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“but regret that there 1s no men-
tion of time limit by which the
Prime Minister will announce her
award on the Narmada 1ssue which
15 of national importance (82)

That at the end of the notien the
following be added namely —

‘but regret that there 1s no men-
fion of the galloping rate at which
the human suffcrings and death of
cattle is taking place in the drought
aftected areas of the countrv and the
various wavy 1n which central assis-
tance 18 to be made available to the
affected ateas' (83

That at the end of the mition the
following be aaded namely —

but regret that there is no men-
tion of concrete steps for bLettering
the hiving ecnditions of the working
classes and particularly ot the need
for jmproiement 1n the slums”
(B4

SHRI P K DEO (Kalahandi) I
l eg to move

That al the end of the motion, the
folloming be added namely —

but regret the failure to check

the sprrallmg pries of essential
commodities®  (85)
That at the end of the motion the

followmg be added namely —

but regret the talure to check
alarming growth of un-employment.”
186)

That at the end of the motion, the
f.lowing be added namely —

“but regret the failure to remove
complete stagnation of economic and
industrial fronts” (87)
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That at the end of the motion, the
following be added, namely-—
“but regret the fatlure to check
growing lawlessness in the country ™
(88)

That the end of the motion, tihe
following be added, namely.—

“but regret the failure to augment
the inadequate measures to relieve
the people suffermg from drought”
89

That at the end of the moticn, the
following be added, namely —
“but regret the delay i <ulimis-
sion of the Report of the Pay Com-
mssion.” (90)

That at the end of the mation, the
following be added, namely —

“but regret the failure to cherk
the mass killings and repression by
the Central Reserve Police to supress
unanmmous and popular demand of
the people for bifurcation of Andhra
State.” (91}

That at the end of the moticn, the
following be added, namely-—

‘“but regret the failure to check
defection and thus scuttling of the
proper functioning of Parhamentary
Democracy by not bringing the Anti-
defection Bill as unanimously recom-
mended by all parties.” (82)

That at the end of the motion, the
following be added, namely:—
“but regret the failure to enact
the Lokpal and Lokayuktas Bills”
(03)

That at the end of the motion the
following be added, namely-—

“but regret the failure to get out
of Court settlement ¢f Krishna Go-
davari inter-Stale water dispute.” (94)

That at the end of the motion, the
following be added namely:—

“but regret the fallure to ronnect
Jakhpura to Banspani and Talcher
to RBimlagarb fthrough railway lines
in Orissa.” (95)
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That at the end of the motion, the
following be added, namely -

“put regret the failure to instal
second steel plant in Orissa.” (06)

SHRI DASARATHA DEB (Tri-
pura East): I beg {o move.

That al the end of the motion, the
following be added, namely —

‘“‘but regret that there 1s no men-
tion mn the Address of the fatlure of
the policies to arrest the rise 1n
prices of foodgrams and the consu-
mer goods required to meet the bare
necessities of daily Iife™ (97)

That at the end of the moticn the
fullowing be added, namely —

‘but regret that there i1s no men-
tion 1n the Address of any steps to
be taken to extend net work of irn-
gation faciities to thy severely
drought affecled areas™ (88)

That at the end ¢f the motion the
following be added, namely —

‘hwut regret that there 1s no men-
tion 1n the Ardress of the fuilure of
the Government {o protect the lives
and properties of the Scheduled
Castes and Scheduled Trnbes who
are being burnt alive by the mis-
creants belonging to high castes”
(99}

That at the end cf the motion, the
following be added, namely'—

“but regret that no mention hag
heen made in the Address of the
fallure of Government in meeting
the challenge of the drought and
acute shortage of foodgrains in
Maharashtra, Rajasthan, Gujarat,
Mpysore, Tripura and several areas
in other parts of the country" (100Y

That at the end of the motion, the
following be added, namely —

“hut regret that no mention has
been made in the Address of the
failure to protect the Ilives of 150
persons of Tripura who died of star-
vation very recently.” (101)
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That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of taking over
of wholesale trade in foodgrains,
sugar, edible cils, cloth and other
essential commodities without
delay.” ({102)

That at the end of the motion, the

.following be added, namely:—

“but regret that there is no men-
tion in the Address of the failure of
the Government to provide economic
rehabilitation to Zhumias of Tri-
pura even after the 25th year of in-
dependence.” (103)

That at the end of the motion, the

:following be added, namely:—

“but regret that no mention has
been made in the Address of the
failure in demarcating the bounda-
ries of the existing scheduled arez«
of Tripura by erecting permanent
pcsts to avoid the dispute of land
between tribals and non trikals.”
(104)

That at the end of the metion, the

following be added, namely:—

“pbut regret that no raention has
been made in the Address about the
introduction of the Regional Coun-
cils in the Trikal belt of Tripura and
other areas where ever feasible.”
'(105)

Thai at the end of the motion, the
‘following be added, namely:—

“put regret that there is no men-
tion in the Address of the failure of
the Government in the distribution
of land among the pocr and landless
peasants.” (106)

That at the end of the motion, the
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That at the end of the motion, the

following be added, namely:—

“but regret that there is no men-
ticn in the Address of the failure to
develop a script for Tripuri, Santha!,
Oraion, Bhil and other Tribal
dialects and to introduce the mother
tongue of tribals as the medium of
instruction for their respective
group.” (108)

That at the end of the motion, the

following be added, namely;:—

“but regret that there is no men-
tion in the Address of the failure to
restore to tribals the lands which
have been transferred to non-tribals
illegally.” (109)

™hat at the end of the motion, the

fnllowing pe added, namely:—

“but regret that there is no men-
tion in the Address of the failure to
fill up the reserved gquota of jobs for
Scheduled Castes and Scheduled
Tribes in the Government offices.”
(110)

That at the end of the motion, the

following be added, namely:—

“but regret that no mention has
been made in the Address of the
delay in publishing the Report of the
Third Pay Commission constituted
for about 90 lakh Central Govern-
ment employees.” (111)

That at the end of the motion, the

following be added, namely:—

“but regret that there is no men-
tion in the Address of any move to
form Tribal Development Council
for the Tribal belt of Tripura.” (112)

That at the end of the motion, the

‘following be added, namely:— following be added, namely:—

“but regret that there is no men-
tion in the  Address that no restric-

tion whatsoever will be imposed on
the workers and employees to go on
strike.” (113)

“but regret that there is no men-

* tion in 'the Address of the intention
of the Government to include
‘Nepali language’ in the Eighth
Schedule to the Constitution.™ (107)
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That at the end of the motion, the
folowing be added, namely:—

‘but regret thali no mentwion has
been made in the Address of min-
mum need-based wages.” (114)

That at the end of the motion, the
followmng be added, namely.—

*bul regrel that there i1s no men-
tion m the Address of the need for
ensuring jobs to all unemployed
people of the country particularly
the yeuth of urban and rural arcas’
(115)

That at the end of the moticn, the
following be added namely —

hut regret that there 1s no men-
tion m the Address of the failure ot
the Govrnment to ensure the mu-
mum price ot jute and cotion etc
1p the growers ' 0116)

ot g qwdn (wregr) &
TR FTAT

f& v & wa ¥ qg wrer W,
iy —

‘g @2 § 5 wiw o geadt
am v gt wim )
qa-wagt o8 T e ¥
e wifersra vz # wrrgwar
w1 wiwwmw & £ 3=
g (117)

f& wmm & A ¥ uy e W,
YRy ——

‘rrg aT ¥ TR ¥ W ¥ fag
Heo WTo Wi &ALy grar wfsy
A axedr e WA F oqfn
e wx wwdy e &
war T el v
& sy w1 wivwm &
w§ oo f femaam b )"
(118)

fr wery & s & Wy oy o,
R -

“qre; w7 ¥ T sfiole wfiy
U = fads wOr e
FHETT OT gaw oA & fay
A GOy wH ¥ 91 57 6
o ol &) (119)

fr swame & W 4 gz e omd,
W —

"qrey W § . wEqe aw ¥ fa
wfgs ety fomm ao &
aamE & W 97 0% gafa-
viver yifir gEady oA T f
v w1 whrvmger ¥ w1 I
A gt ¥ 0 (120)

fr o=ty ® W=y @ ag s W,
gafqg —

“gry g% & fie i & femmET A
FAEAT & T & fAo sToR
FAAET TTA w7 giavTge ¥
AR (121)

f& sPTa & W § qg AT 9,

iy —
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fe s & we & gy W ad,
wafg —

“erryEz d e Ao ¥ o vt
I @ weRaias @ oW
frear &9 o ey & ez
T F77 TSTA 47 syfqvem
TeE T &1 (124)

L WY ¥ W W oag ot 9w,
s —

“ary ez § fr o & fafew wr
7 gfrwer 9T g1 @ qifaw
=t A famr w33 A9y W
ot A freg el sy
w4 %1 wfwwmer ® wré
I AR (125)

fr s=ama & w=r & ag Sier W,
g —-

“qrg A ¥ T wfaarEl AT o
sfYer Y Te w7 & foo femy
Uy WAEY FEW e &1
wfaww 7 ¥ I 7@
g1 (126)

fe v ¥ w1 7 1z S A,
sty —

‘T et fRom A g &
faoeft # wr& wh w1
wor ¥ fam w3 ardars
O W WEWEar & wiW-
e & wrf It @
(127)

fe semw & w=r & qg Sher 9w,

Wi —

“qog Wz ¢ fr fawnt & fm
fawdy ot o0 7 ©ff & B
swier %7 afvraree i wif
TR g (128)
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e srre & g & gy sy o,
oy —

‘T g & e frgre it o
oifser W a1 = 23wy Ty
Y wravgwAr F1 whvar &
wTE T e | (129)

& wam & wor @ aw s o,
o —

Ty w7 ¥ werTATEfaEEY
¥ wfewrt @ & fao
3H FIA IS AT FTEAEEAT
w1 wivwraw i £ F= 1@ E
#" (130)

fr w413 ¥ w7 7 77 Wrer 9w,
e —

“grey @7 ¥ fr ¥ oam@ &
AEAAATF T 2N FT #iW-
amqur 7 #Frf 3eqm @ 7

(131)

SHRI K S CHAVDA
1 beg to move

(Patan)

That at the end of the motion, the
following be added, namely —

“but regret that Government have
not taken any effective steps to hold
the price line, particularlv of essen-
t1a] commodities, with the 1esult
that the common man hag been hit
hard® (142}

That at the end of the motion, the
following be added, namely —

“but regret that Government have
not taken adequate steps to meet
the drought situation in some paris
of the country and to offer relief to
the unfortunate victims ™ (143)
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[Shri Khemchandbhai Chavde]

That at the end of the motion, the
following be added, namely:—

“bul regret that the Government
have failed on the food front and
have not been able to enforce proper
procurement and distribution sys-
tems to ensure equitable distribu-
tion of foodgrains at controlled
prices,” (144).

That at the end of the motion, the
following be added, namely: —

“but regret that Government have
failed to improve the power supply
position in the country with the
result that both agricultural and in-
dustrial outputs have been adversely
affected resulting 1n  galloping in-
flation and unemployment ™ (145).

That at the end of the motion, the
following be added. namely: —

“but regret that Government have
failed to cradicate unemployment
among educated and uneducated
young men from the country.” (146),

That at the end of the motion, the
following be added, namely: —

“but regret that Government have
failed to play an effective role in the
solution of river water disputes,
particularly the Narmada river dis-
pute resulting in unnecessary wast-
age of river water.” (147).

That at the end of the motion, the
following be added namely:—

“but regret that Government have
failed to fill up the quota reserved
for Scheduled Castes and Scheduled
Tribes in services and posts of the
Central Government, particularly
in Class IT and ITL" (148).

That at the end of the motion, the
following be added, namely: —

“but regret that Government have
failed to remove untouchability lock,
stock and barrel from the country.”
(149)
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That at the end of the motion, the
following be added, namely:—

“but regret thal Government have
failed to curb the activities of
foreign dominated firms in the drug
industry which have manoeuvred to
have the prices of drugs fixed to
their advantage, which are exerting
every pressure to see that the re-
commendations of an expert body
Ihike the Bureau of Industrjal Costs
and Prices are not implement-
ed expeditiously, which still hold
about 90 per cent share of the drug
murket and which have repatriated
profits which are many times of their
initial investment.” (150).

That al the end of the motion, the
following be added, namely: —

“butl rogret that there is no men-
tion 1n the Address of {he steps to
be taken by Government to stop the
lotteries in the country.” (151).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the need for
introduction of Prohibition through-
out the country.” (1562).

That at the end of the motion, the
following be added, namely:—

“but regret that the “Gharibi
Hatao” slogan adopted by the ruling
party at the last elections to won
the clectorate has not been imple-
mented.” (153).

That at the end of the motion, the
following be added, namely: —

“but regret that there iz general
indiscipline in the country which is
evident from the strikes by publie
services in some States disrupting
normal life and causing much in-
convenience and hardship to the
public.” (154).
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That at the end of the motion, the
following be added, namely.—

“but regret that Government hove
failed to mantain law and order a-
there have been wiolent activitics
involving loss of public property in
some parts of the country ™ (153)

That at the end of the motion, the
following be added, namely —

“but regret that Government huve
done nothing to give rehef to pin-
sioners who are findimg 1t difficul’
to make two ends meut fiom th
pension amount w hich has depreciat -

ed 1n value over the vyear  on
acrount of mounting mflation ¥
(156)

SHRI N SREEKINTAN NAIR
(Quilon) I brg to move

That at the end of the motion the
following be added, nam:'y —

“but regret that there 1 no mwrp-
fion 1n the Addiess of ofectine
measures to bring down the .oarinr-
prices, to cutb black murk.t.n and
profiteering to eradicate unemplov-
ment and to remove povertvy n the
country ™ (157)

SHR1 DINEN BHATTACHARYYA
{Serampore): I beg to move

That at the end of the motion, the
following be added, namelv —

“but regret that theire 15 no men-
tion 1n the Address about the with-
drawa of wmorgency wm the
country " (159)

That at the end of the motion, the
following be added, namely —

“but regret that there 15 nu men-
tion in the Addre<s about the effe.-
tive steps to be taken to control the
prices.” (180),
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That at the end of the motion, the
following be added, namely, —

“but regiet that there 1s no 1.en-
tionin the Addiess about the severe
unemployment prublem”  (161°

That at the end of the motion, the
following b added, namely —

but 1cg1et that thete 18 no men-
tion 1 the Addiess about the need
for chan,, g the existing deterio at-
g educatnal svstem n the coun-
try ' (1o}

That at the end of the motiar, the
follomn e dded nam v —

vut regrdt that there 15 1.0 men-
toan i the addre al ot the sevete
power cil ¥ 1 the countiy ' (163)

That at tl¢ end of the wmctun, the
folloming Lo added namely

‘but teg1et that there 1 no min-
tion mn the Address abonut the noces-
suv land 1eforms n the countiy ”
(164)

That at the end of the motion the
foilowing be added namely -

“but 1egiret that thele 1s ro men-
tiun 1n the Addicss about the 83 per

c¢ent minimum bonus to all the
workmen mcluding State and
Central Government employces™

(163}

That at the end of thc motin, the
following be gdded nam¢h

‘bhut 1egret that th + 1 no men-
tion in the Addiess about the Thud
Pay Commuss~ions Report  (166)

That al the e¢nd of the moton, the
following be added namely —

“but regret that there 12 no men-
tion 1 the Addie < about the growth
of authoritarian tendencv on the
part of the Government and the
Ruling Party " (167)
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[Shri Dinen Bhattacharya] That at the end of the motioh, the
That at the end of the motion, the following be adfed, namely —

ded, namely
following be added, na but regret that there is 1o me—
‘put 1egret that there {s no men- tion 1n the Address about the
tion 1n the Address about the infla nationalisation of foreign companies

tionary economuc situstion n the 0 India” (175)
country’ (168)
That at the end of the mot: the
That at the end of the motion the following be added, namely _on.
following be added, namely -
. but regret that there 1s no men-
‘but regret that there 1s no men-
tion 1n the Address aboit the t‘°’; m thehAddm" about the lnrl:
unabated black-money cnculation 1n ‘;‘;"?;) victimisation n industnes.’
the country (169)
That at the end of the motion, the
Thaf at the end of the mohior thc following be added namely .
follow ing be added namely
but regret that there 15 no men-

. t that there 15 no men-
uo:abu:tnr‘:::-e Address about the n tion n the Address about the in-
creasing attack on Haryang 1n C('I;t:?.;s]e of ¢rimes in the country ™

various States (170)

That at the end of the motion, the

That at the end of the motiun 1l
following bc added, namely -

following be added namcly

*but 1egtet that theie 15 no men ‘but regret thit there 1s no men-

tion in the Address about provid- tion 1n the Address about the in-
ing the drinking water {o all the ¢reasing chauvimstic  tendencies im
villages in the countiy (171) the country (178)

That at the end of the motior the That at the end of the motion, the
following be added namely — following be added, namely —

but regret that there 15 no men- but 1egret that there 13 no men~
tion 1n the Address about the elec- tion 1n the Address about the food
trification of all the villages 1n the shortage in the courtry * (179).
country (172)
That at the end of the mo the
That at the end of the molion the following be added, mamely _um
following be added, namely —
“but 1egret that there 12 no men-
“but regret that there 15 no men- tion m the Address about the secref
tion in the Address about the full  pa)ot guctem 1n  trade unione™
utilisations of industrial capacity ” (180)
(178)

That at the end of the motion, the

t at th d of the mouwn the
That at the end of the mo following be added. mamely -

followmg be added namely -

“but regret that there 1s no men- “but regret that there is no men-~
taon 1n the Address about the stopp- tion i  the Address about the
mg of PL-480 and other foreign soclo-economic  probiems  behing
ads” (174) the student unrest” (J81)
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That at the end of the metion, the
following be added, namely:—

“but regret ihat there is no men-
tion in the Address about the un-
employment allowance to un-
employed” (182).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address ahout frce
medical treatment t. all people”
(183).

That at the end of the motion, the
following b~ added, namcly: —

“but regret that there 1s no men-
tion in the Adadress about giving
free education uplo Higher Secon-
dary level throughout the country.”
(184).

That at the end of the motion, the
following be added, namely' —

“but regrt that there is no men-
tion in the Address atout the right
to work for ail the people™ (185).

That at the end of the meotion, the
following be added, namely: --

“but regret th.t there is no men-
tion 1n the Address about the
States assistance in case of old age,
sickness and disablement.” (186).

That at the end of the motion, the
following br added, namely:—

“but regret that there is mo men-
tion in the Address about equal pay
for equal work."” (187).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion about the right to exercise
franchise on attaining 18 years of
age” (188).
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“but regret that there i{s no men-
tion in the Address about the
capturing of opposition parties trade
umon offices wi*h the connivance
of police™ (189).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion 1n the Address about the evie-
tion of peasants and agricultural
workers, tenants from the land all
over the country™ (190),

That at the end of the motion, the
following be adaed, namely: —

“but regret that there is no men-
tion 1n  the Address about the
monstrous  growth of monopolsts
in the countrv.,” (191),

That at the end of the motion, the
following be added, nam 1y,

“but regret that thcie¢ 18 no men-
tion 1 the Address about release
from detention of thousands of
opposition party workers and
supporters and MISA, PDA and
PVA"™ 1192y,

That al the end of the motion, the
following be added. namcly:—

“but regret that there is no men-
tion in the Address about the in-
ereasing use of repressive forces on
the people.” (183).

That at the end of the motion, the
following be added, namely:—

“put regret that there is no men-
tion in the Address about the whole
sale trade take over in foodgrains,
sugar, edible oils, cloth and other
necessities of life, immediately.”
(194).



31

Motion of

[Shri Dinen Bhattacharyyal
That at the end of the motion, the
following be added, namely:-—

“put rcgret that there is no men-
tion in the Address about the use
of police, CRP, Military and other
repressive forves to suppress the
workers, employees agricultural
labours and peasants movements.”
(185).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-

tion m the Address about the
failute in eradicating unemploy-
ment 1 Kerala.,” (186).

That at the cnd of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address about the
failure in taking effective steps to
arrest the increase in prices of
essential commodities in the coun-
try " (197).

SHRI K. SURYANARAYANA
(Eluru) T heg to move.

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
no declaration has been made of
the immediate need for bifurcation
of the State of Andhra Pradesh as
per the wishes of t(he people of
both the regions of Andhra 'and
Telengana respectively.” (189).

SHRI P. M. MEHTA (Bhavnagar):
I beg to move: 4

That at the end of the motion, the
following be added, namely;—

“but regret that there iz no men-
tion 1n the Address of a sure ad-
equate supply of foodgrains to the
people of drought hit States like
Maharashira, Gujarat, Rajasthan
and others.” (200),
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That at the end of the motion, the

following be added, namely:—

“put regret that no effective
measures have been proposed to
arrest the continuing rise in prices
of essential commodities and reduce
prices to normal level” (201).

That at the end of the motion, the

fullowing be added, namely:—

“pbut regrel that no effective steps
have been proposed to overcome
power shortage in tihe country.”
(202).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no men=-
fion 1n the Address of payment of
8 33 per cent bonus to the employees
of 'Railways, Post and Telegraph
Department, Defence factories,
Printing Presses and other Govern-
ment commercla] concerns.” (203).

That al the end of the motion, the

following be added. namely: —

“but regret that there is no men-
tion in the Address of earliest im-
plementation of Narmada Project.”
(204).

That at the end of the molion, the

following be added, namely:—

“but regret that there is no men=-
tion in the Address of cstablishing
an Atomic Energy Station in
Gujarat.” (205).

st ®o gwo WHWT : ¥ yey
FYATE
f& wramd ® wer & gy Arer WY,
gy —

“qrey W § for wfvmaer 3% gw %
fod & o %t frered &
Syt w7 Sww agl fear
& " (209)
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f& ymg & w3 ® ag T @y,
wqiq —

“orrg @z g fF mfawmo ®
gegfafaw FTe@mt #T
TEAHTI FIT FT H1E Joord
@i & 1" (210)

fF wwarg & o= ¥ 77 SrET WU,
qqIT =

“qerg @7 & e mfswsmo ¥ ey
faetY &1 asETT F FT
#1E Sooa T@t g 17 (211)

fF gt & weq § ag Srer 0%,
AT —

‘qvg @z g fr wfwwmo ¥
T TRW & LHSL 4 (TN &7
TR w4 aret SfameEy
ufwdi #r fr w7 &
oo A g 1”7 (212)

f& w19 & wea o ag ST W,
i ——

“Yorg @z 2 fF mfawmor #
oier 92w F frwrse ¥ fawg
82 @A AT H1E Foord Aar g 1
(213)

fF geg & Weq W A WIST S0F,
oIt -

“org |z § fF wifwamo ¥
afaelt famasma & searft
FIfeawdr TTHT KT WFAT
3T FT FIE Soad TE g1
(214) s
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oft 7 W (wawe) © F geare
FEg -

fF yama & o ¥ ag ssT W7,
i —

oy |z § fF sfawme & i1
frkeft & Faft ¥ T
FOT FT WITEFAT FT RIS

georm g g 17 (215)

fF gwmg & #=7 | 7g SieT W,
HYIT -

‘ot @7 & f w3 faer
STTT & QU TEIHW F T
TAE@FAT FT F1E IJoad AgT

g 1" (2186)

ff weard & W= § g SreT WA,
g -

oy T & & afawmr ®
TATHA-TE F SAAATH L T
FrEsmIgATETE 1" (217)

f& geaqra ¥ g ® 7g SreT WMy,
qqT -

‘o @3 ¥ 5 afaarer § oy
uFTfardr gfawemi F Teig-
FOT FV ATITAFAT F1 &S
gerg wEl & 17 (218)

fF gmara & 7= ¥ Tg W31 A0,
I =

“qveg | § o afaamn ¥ @iy
e qFEET gfaesET § At
qEASfAF FH FT TH FI
ferm-asft & =7 & gquia: od
Wer qEe FT F1E Joard AZL
21 (219)
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[+ aYdexav]
f§ wema ¥ w1 ¥ O AET W,
iy -

“qrey @z ¥ fr ofewmom ¥
75 gaATIETT QafvarfEat ¥ gray
¥ mfqs o dAY w7 FrE
e T8 £ (220)

f& geam® ¥ w1 ¥ g7 ArEr A7
ogiT ~—

‘qvey dx § fr wfware & o=
favag 71 ¥1E geva 2T & 5
wrafaF waay wrifer a7 F
fag mum aviy safsar 1
wfrarda w1 28T IFET T
w fFar g (221)

fe g&ma & w1 ¥ g7 ATE0 A
oy -

ey % & fir wforwraer & Ay
g %1 wfrag =9 7
T@ gqng I ¥ w1 ¥
o T & 1 (222)

f& 9%AT4 § o | T AET AN,
aqi7 —

‘qtg T ¥ f& wiwerew ¥
FIATAT W7 AATHEEIE FY
FaTr w7 Ay w QopA
1 & g1 favwn W owrg
A T 0 (223)

5 weary ¥ woy ¥ 7@ Arer o4,
aqfy —

“gog a% & 5 wiwwree & qvi
TTATAY OF Wiyt ¥ gaey
¥ uf) ¥ afexfom 5
o aeva Y & 1" (224)
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fie wers & w & gy AT A,
wafy —

‘g aia & i wlware & wwer
B & aft & g wEAr
wfwr srer degrerdy afi-
forat grer srafirefrer ey qgare
W ST FTAX AT ATHT AT
w77 waan {fv & a7a fame
&3 a1 72 rarfaay v fvea
w=7x * froxa v wrf 3

w e (225)

fs geATa ¥ O ¥ a7 [ET ATL,
g ——

" qry @q & fr wfwwree ¥ g
% fagzaart 3waar ¥ a@
geardy, a-aifas 9% =
ot ua w3 Feqveardf aaqr
yfafsmardt ot =
wqar At # faAraedr Wk
e qfwwt 1 #1350y
T2 (226)

fr =g & w1 ¥ ag wEr AW,
wafy —

“aey W @ for wfwemee & e
W & yew e 9 Aw-
faaregt & ey v
T wravawar w7 F1E INW
Tt (227)

& svy & oo ¥ aw oy Ww,
qaiy —

"qr W § f5 wfereer §
Y qawrT ¥ sty ¥
fy ofsa g dow www
¥ wfvdzr & whresy sorwr
w1 ¥ IR At &1 (228)
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fo ey ¥ wer & oF wneT Wy
ety —

“ory 9z § B wfawrn R
wravasAT 9% wrarie ey
fmm At wfewt & fao
fraffer @& wr 7 T&m
Y (220)

& w9 & W & qg AT N
iy —

ey @7 ¥ f& wfwamm w5
NUTET # | WETATT A
HATA F7F FT 1% 799 T
2 (230)

oft wzw fogd waddt 7 gomry
wan g

f& 993 & 9= & g7 ArET AR
"o —

‘o &7 3 fe wfwwo &
sframm & mer WA ¥ favg
120 §9T JTH T 3
LUGERICE LR Ce o
X -aw w7 fay WA o
w1  arved w¥7 A8 fear
w1 (233)

SHRI P. K. DEO: I beg to move:

That at the end of the motion, the
#ollowing be added, namely:—

“put regret the failure to appoint
commission of inquiry to go into
the charges of corruption levelled
sgainst the Chief Minister of
Haryana on the basis of the me-
merandum submitted by the 120
MPs to the Government of India”
<Add).
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That at the end of the motion, the
tollowing be added, namely:—

“but regret that the Address does
not mention about the safety and
security of the persons against
whom the cases are pending before
the law courts, as had been prov-
ed recently in the Howrah Court”
(235)

That at the end of the motion, the
following be added, namely-—

“but regrei that the Address does
not mention about the security
and safety of the Members of Par-
liament are not guaranteed when
they go round their constutuencies™.
(236) -

That at the end of the motion, the
following be added, namely —

“but regret that there 1s no
mention about the denial of ele-
mentary and democratie rights of
the opposition parties by many
State Governments soecially bv
the West Bengal Government”.

(237).

That at the end of the motion, the
following be added, namely'—

“but regret that there is no
mention about the failure of pre-
venting the terrible erosion on the
Farakka Barrage, causing loss of
human hves and huge amount of
properties”. (238).

' That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to mention Governmentis failure to
reopen and run the Martin Burn
Railways in West Bengal”. (239).
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SHRI SURENDRA MOHANTY
(Kendrapara): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to mention that the All India
Radio is being consistently used
for propaganda of the ruling party
to mislead the people and not al-
lowing it to be used by the oppo-
sition party”. (240).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of distributive
justice, while it lays exaggerated
emphasis on the guantity and ex-~
tent of growth"”. (248).

SHRI P. G. MAVALANKAR: 1

beg to move: That at the end of the motion, the

following be added, namely:—
“but regret that there is neo

That at the end of the motion, the
following be added, namely:—

“but regret the Address fails to
enumerate urgent concrete steps to
be taken to make education a signi-
ficant means for social transforma-
tion and economic growth.” (241).

That at the end of the motion, the
foliowing be added, namely:—

“but regret that there is no
raention in the Address of indis-
cribable atrocities and untold
hard<hips nieterd out to Harijans
Adivasis and other depressed and
suppressed classes of the commu-
nity even during the Silver Jubilee
Celebrations Year of our Indepen-
dence”, (242)

That at the end of the motion, the
following be added, namely:—

“but regret that there iz no
emphasis in the Address on the
immediate need for austerity in the
living pattern of Ministers and all
other high ranking individuals and
economy in the administration”.
(243).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to advocate the right of franchise
to all adults aged 18 years with a
view to securing fuller and better
involvement of the youth in the
public and political affairs of our
democratic policy”. (246).

mention in the Address of,removal
of regional disparity which has
grown wider and wider during the
last four Plans” (249).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention 1n the Address of specific
steps to bring down prices of essen-
tial commodaties”. (250).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of corrup-
tion in high places and the Govern-
ment's unholy attempts to gloss
over them.” (251).

That at the end of the motion, the

following be added, namely:—

“but regret that there is no
mention in the Address of the
deleterious consequences of BState
capitalism under the guise of public
sector”, (252),

That at the end of the motion, the

following be added, namely:—

“but regret that there i no:
declaration in the Addresy of
bifurcation of the State of Andhrs,
as demanded by the pedple of
Andhra and Telengana”, (258).
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Wt ¥ guo wqeT - ¥ yEw
Lol 4
f& s & s ¥ g oier o,
wafy —

“eog @2 § 5 mfiwme &
faogix & ofmn  feereria
wfgR & wiw  qrEe |/
#Y TYTIAT FA ®T HYE oo

o &) (254)

fr /¥ o= ¥ 7g Wt Wm,
mafy —

“org wT § f& mfwwmew ¥
WEd =’ & AW I X
ot gwiforg wva & o ¥
oo g & 17 (255)

fir s & W W O Wrer 9,

¥ wrg Iow T & 1" (256)
fie wearr & W ¥ 7@ Sirer oY,
gqai—

“oog Wz ¢ o wf wawr ¥
fgr & fafs m@Y &

e sy & s ¥ qg Wy 9w,
way —
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A FW w1 wfqwmeer ¥
sETRT T & 1" (258)

f& s & ww ¥ oy Ser o,

AT ——

‘gt @7 ¥ f& wiowmer &
FEHETY FATET B Ty 7T
9T M A qETE W BT
1§ gow T & 17 (259)

& s & w7 gz Sver 9w,
ey

7oy 97 & B wfwwo &

A & ¥ 9 @ FTeEm

¥ I @ TEEE

& faga ¥ favaw @@

ary | & @ Frafe

& #1 Jeo@ wgr & 1"
(2¢0)

f& wema & W & ag wier 9,
oty —

"oy @3 g & wiqwmer ¥
TEEEo ¥ fEw T 7@
arr qur IaaT Wit ¥ W
@ I wieefa # sy
frerer WgT FX W A
g T 3 1 (261)

ff verg & W ¥ gy SET 9,
oy —

“qog 4% & fR w1 & wfa-
= woz %1 af @ ™
IJunmfat & ger ¥ wE
goT 23X ¥ ar@ T wwwT—T
¥ orf I TEig | 7 (262)

fie sy & o ¥ Oy 9w 91,
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figre wrowre 1 Tt ¥
WIT 0¥ W W T
wfr ® qFaT W & -
wror & W€ Jeww Ay § 17
(263)

fir e & o ¥ qg ofter o,
wafy —

“qrvg @7 & fir wiomewr &
18 af # @ F afr
TafawTe 8% A wYEIC W
WEETT w1 6 Fow g
&1 (264)

f& vam™ & w= ¥ g S o,
waig —

‘o g7 ¢ fr wfewmr ¥
i foe gor ¥ W
qfds <& ¥ g Y
fawerar 1 w1 sow T
g " (265)

fir s ® w=r ¥ 7y Ser 9w,
iy —

“qog W § fr wiwwee &
qratfos Ieftgw £ vy 3
FTC T e o wgre oY
TEHIAT & & Ieorw Y
t 1" (266)

fir see & wwr ¥ ag ofer W,
wafq —

‘o @ § fr winwew &
ar oifaw AT O Weg-
dwwr ¥ famry o W@,
o e, Y Wi o
fawe o giramg ¥F F e
w1 # faswar w1 #YE o0
w6 & " (267)
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‘qog ST § e wferew ¥

qggﬂ!dht ey w
aaY & sfy ¥IT §§ qEAN
¥ gTHTT ¥ waHAaT w1 Bk
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SHRI D. K PANDA (Bhanjanagai):

1 beg to move’

That at the end of the motion, the

following be added, namely:—

“bnt regret that there 15 no men-
tion 1n tne Address of ehmmation
of regional imbalance” (281).

That at the end ot the motion, the

following be added, namely:i—

“hut regret that there is no men-
tion of abandoning the capitahst
path which is the basic cause of
regiona] disparity in general and
backwardness of Orissa in parti-
cular.” (282),
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That at the end of the motion, the
following be added, namely:—

“but regret that there 18 no men-
tion of immediate implementation of
the proposals for large industries
m Orwssa 1in the Centiral sector
namely (a) the Zinc Smelter Plant
at Paradeep (b) establishment oi o1l
refine1y at Paradeep (¢) establish-
ment of Refractory at Paradeep (d)
establishment of fertilizer plant at
Paiadeep (e) ship building yard at
Paradecp (f) establishment of
Cument plany at Koraput and (g)
cstablishment ot second steel plant
at Nayejesh in Orissa.” (283)

That at the end of the motion, the
following be added, namely:—

“but regret that there iz no
mention of steps for reduction of
poverty in Orissa which 13 highest ”
(284)

That at the end of the motion, the
following he added, namaly:—

“but regret that there 15 no
mention of effective steps for com-
plete rural electrification of Orissa
where 2.73 per cent of the villages
are electrified which is the lowest
in the country.” (288).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
menijon of the failure to  imple-
ment the recommendations of the
Tribal Welfare Committee of 1988
to ameliorate the distressed condi-
tions of Adivasis in general and
Orissa in particular” (288).

That at the end of the motion, the
following be added, namely:—

“but regret that there iz no men-
tion of the need to fix the minimum
need-based wages.” (287).

That at the end of the motion, the
following be added, namely:—

“but regret that there 18 no
mention of the need to fix the

suger workers in
gre the lowest paid.” (288).
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That at the end of the motion, the
following be added, namely:—

“but regret that there is
mentior of the need to revise
present wage scale of the
workers who are paid the
wage.” (289).

8

L

lowr

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention of the need to pay Rs. 50
as retaining allowance to suga:
workers.,” (200).

That at the end of the motion, the
following be added, namely:—

“but vegret that there is no
mention of a clear cut policy of
nationalising the 102 monopoly
houses in the country.” (201).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention of the immediate need for
the take over of all our alumim-
um companies inctuding Hindalco
owned by Birlas and the Indian
Alumimium Company.” (282).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention of the immediate need to
ensure the democratic rights of the
workers 1ncluding the right to
strike, right to recognition of the
unions supported by majority deter-
mineqd by secret ballot and setile-
ment of all disputes by negotia-
tions with representatives of each
and every unjon for oollective bar-
gaining end & minimum wage of
Rs. 252 for every worker for every
industry however backward it may
he” (208).
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That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention of a clear cut policy for
participation of the workers in the
management in the public sectar at
all levels” (294),

That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention of the effective steps to
bring down the prices of sugar and
cloth by nationalisation of sugar
and textile industries in the coun-
try.” (285).

That at the end of the motion, the
following be added, namely:—

“but regret that there is mno
mention of the need to nationalise
the wholesale trade in foodgrains
industry.” (2886).

That at the end of the motion, the
following be added, namely:—

“but regret that there is mno
mention of the need to abandon the
colonial pattern of education and to
introduce a uniform rational sys-
tem of education” (297).

That at the end of the motion, the
following be added, namely:—

“but regret that there is mo
mention of the urgent need of de-
veloping minor and major parts in
the country in general and Gopal-
pur port in Orissa in particular.”
{298),

That at the end of the motion, the
following be added, namely:—

*but regret that there is no men-
tion of the urgent need of distri-
bution of Government fallow lands
to the Adivasi, Harijan landless
persons in general and in Orissa in
particular in view of its extreme
backwardness. (289).
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That at the end of the motion, the

following be added, namely:—

‘but regret that there is no
mention of the immediate need of
enforcing effective control on the
prices of fertilisers and their dis-
tribution m the country.” (300).

That at the end of the motion, the

following be added, namely:—

“put regret thet (rae i po
mention of effective steps to over-
come the shortage of fertiliser in
the country.” (301).

That at the end of the motion, the

following be added, namely:—

“but 1egret that there 15 no
mention made of immediate lay-
ing  of raillway lines namely
Gopalpur to Balamgir via Aska,
Bhanjanagar and Phulabani and
also the Jakhapura-Banspani line
for developing tradc and com-
merce " (302).

That at the end of the motion, the

following be added, namely —

“but regret that there is no
mention of the immediate need to
take permanent measures for de-
veloping irrigation facilities to
overcome the distress in chronically
drought affected areas and districts
bke Ganmiam .n Ornssa 1n partnu-

lar and the country n general”
(30%),

That at the end of the mntion, the

fullowing he added, namely —

“hut 1r1egret th-t thore 1+ MO
mention of the utgent need of com-
pleting the survev work and im-
plementatinn of Lff urie.tion pro-
jects in the country at large and
in Orissa in particular™ (304).

SHRT SHYAMNANDAN MISHRA

(Regussran) T beg to move:

That at the end of the motion, the

following be added, namely:—

“put regret that the President
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has not stressed the need to amend
the Aligarh University Act, which
has hurt the feelings of a large
number of countrymen.” (306).

That at the end of the motion, the
following be added, namely:—

“but regret that the President
has not taken a serious view of
the failure of the administration to
protect the lives and property of
minorities and Harijans in various
places in the country.” (307).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
offers no 1elief to the rapdly
swelling ranks of the unemployed”
(308).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not refer to the alarming rise in
prices which is causing untold
suffering to the people” (309).
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SHRI M. KATHAMUTHU (Naga-
pattinam): I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address is
totally obvious of the disguised un-
employment and even under-emp-
loyment in the country.” (335)

That at the end of the motion, the
following be added, namely:— ,

but regret that the Address does
not seem to be aware of the fact
that the Government have spent
only Rs. 30 crores out of Rs. 50
crores allocated for the so called
Crash Programme against unemp-
loyment " (336)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not iake adequate mnotice of the
fact that in many Stales even the
existing and amended ceiling laws
are not being implemented in the
interest of the toilinz peasantry.”

(387)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not give any direction io the States
that the harrassment and persecu-
tion of the peasants as well as the
fraud on the existing land reforms
must at all costs be prevented as a
major national policy.” (338)

That at the end of the inotion, the
following be added, namely:—

“but regret that the Address does
not show any inlerest in the signifi-
cance of giving tenancy rights to the
peasants which Is of peramount 1m-
portance in the context of agrarian
reforms.” (339)

President's Address
That at the end of the motion, the

f:llowing be added, namely:—

“but regret that the Address does
not show any concern for the
mullions of Harijans who are sub-
Jected not only to intense economie
exploitalion but also soclal oppres-
sion.” (340)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not stress the urgency of providing
mnimum living wage to agricultural
labourers as a matter of national
policy.” (341)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take notc of the grievunces of
the toiling peasantry that they are
not supplied with necessary credrts,
fertilisers, seeds and other jnputs
for improving agricultural produec-
tion.” (342)

That at the end of the motion, the
following be added, namely :=-

“but regret that the Address does
not take nute of the heavy mdelb-
tedness of the peasantry nor does
it propose any measure to relieve
substantially this tcinible debt bur-
den nn them " (343)

That at thc end of the meotion, the
following be added, namely:—

‘but regret that the Address while
rferring to T per cent grewth an in-
dustrial production forret- the fact
that this 15 compuled on the haus
of the low figure of 4 por cent in-
crease in the rate growih in 171"

(349)

That al the end of the motion, the
followmng be added, namely —

“put regret that the Address fails
to take serious note of the fact that
the Fourth Five Year Plan has failed
to ensure 8 to 9 per cent of industrial
growth.” (345)
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[
That at the end of the mohion, the
tollowmng be added, namely —

“but regret that the Address
misses the seriousness of the sgitua-
tion created by the continued stag-
nation ot the industrial economy on
the one hand and regional imbalan-
ces on the other ' (3486)

That at the end of the motion, the
following be added, namely —

but regret that the Address fails

to note that for boitle-necks and
obstruction as well as lack 1n 1ndus-
trial growth the main responsibility
must be fixed on moncpoly capital
and the policies which feed 1t”
(347)

That at the end of the mohion the
following be added namely —

‘but regret that the Address does
pot still realise that for the rapid
and balanced industrial development
ol the country the concerns belong-
ing to the 75 monopoly houses have
got to be nationalised’ (348)

That at the end of the motion the
following be added namely —

‘but regret that while the Address
refers to industrial lirenung p-licy,
it forgets that nctwithstanding the
Industrial Policy Resolution, 1956
which 18 the basls of the present In-
dustrial policy decision the 75 mono-
poly houses and especinlly the Tatas
and Birlag have grown enormously
and alcng with them the malprac-
Hiees and other anti-natianal opera-
tions of the big business” (349)

That at the end of the motion, the
followir ¢ be added, namely —

“but regret that the Address does
not =oa the necetsity of roformulat-
ine 2 rodical infuetyy nahiey  for
the country which must have a clear
anti-monopoly direction and also at
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the same time provide for nationali-
sation of wital jndustries including
some key industries” (350)

That at the end of the motion, the

following be added, namely —

“but regret that the Address does
not take note of the fact that the
latest industnial policy permits
monopoly capital or large business
houses to enter even the enlarged
cole sector of industries™ (3B51)

That at the end of the motion, the

following be added namely —

but regret that the Address does
not give a clear assurance that the
monopolists who should be elinunat-
ed from our economy are n.t jomg
to be allowed to enter into the so

called jomt sector wath the State
(352)

That at the (nd of the molion the

following be added namely —

nut regiet that the Address does
not note the fallure of the Govern-
ment even to convert the loans from
the Government and other public
financial nstitutions to monopoly
concerns mnto equities held by Gov-
ernment or such institutions®' (359

That at the end of the motion the

following be added namely —

‘but regret that the Address does
not take serinus note of the ten-
dency 1n some States to offer new
concesdrons to monopolies 1 the
name of 1ndustrial expansion " (354)

That at the end of the motion the

following be added namely —

“but regret that the Address
15 a remarkable example of how not
to objectively assess and analyse
the prevaling econcmic situation in
the country which is barren of any
promise for even the mininum
necessary policy changes to curb the
exploiting classes or Improve the
living condition of the masses (355)
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That at the end of the motion, the Rightist

following be added, namely:.

“but regret to note that the
slogan of ‘garibi hatao’ has not
found even an echo in the bureau-
cratic idijom, and that n:,8)Saa
and platitudes take the place of a
firm commitment for concrete mea-
sures for implementing the slogan”

j. (356)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address is
yet another documentary proof that
the Government is not at all seri-
ous about implementing the elec-
tion pledges of the ruling party.”

(357)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not take into account either
the revival of a new ‘Grand
Alliance’ of Rightist forces in the
country or the situation including
popalar frustration and discontent
which these forces are seeking to
exploit to further their short-term
and long-term objectives.” (358

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
while warning the country agamnst
violence does not pay any attention
to the fact that having been de-
fea'n] in the normal  democratic
processes and in the elections the
Rightist and Corumunal forces are
now trying to work up regionahism,
separatism, linguism and even com-
munalism to rouse passions in
order to engulf the country in dis-
ruption and chaos to suit their
end=" (359)

That at the end of the motion, the
following be added, namely:—

“but regret t« note that the Ad-
dress does not recognise that the
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counter-offensive poses a

threat not only to the cause of the
working people and democracy but
even to the integrity and unity of
the country.” (360)

That at the end of the motion, the

following be added, namely:—

“but regret that the Address does
not show any understanding of the
developments in Andhra Pradesh
in 1its larger perspective as an in-
tegral part of the strategy of it vht
reaction which has been routed in
elections but far from uprooted in
the socio-economic life of the
country.” (361),

That at the end of the motion, the
following be added, namely:—

“put regret to note that the Ad-
dress does not give a clear and
categoric assurance that the inte-
gnty and unity of Andhra Pradech
shall be preserved and the game
of the vested interests and Right
reaction thus defeated.” (362)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not point out that the sepaiatist
movement in Andhra Pradesh wilh
all 11s violenre and terrorism Dbis
been engineered by landlords,
wholesalers and other vested intc-
rests with a view to preventing land
ceilings and other progressive mea-
sures, wholesale take over of food-
grains, nationalisation of public
transport ete”. (363)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not tike note of the fact that ¢ri-
fain pobtical partice and other cle-
ments have entered into the - pa-
ratist movement with a wiew notl
only to advance the nefarious ends
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of reaction in Andhra Pradesh but
also with a view of counter-re-
volution and reaction on the na-
tional plane” (364)

That at the end of the motion, the
following be added, nemely:—

“but regret that the Address does
not take note of the fact that
certain people belonging to other
political parties were admitted to
the ruling party for sheer opportu-
nistic reasons and that thece ele-
ments now are in the forefront of
separatist violence and chaos”

(365)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take a correct lesson from the
fact that the political ~ stability
does not depend on a mere majority
in the legislature when especially
such majority is comprised of re-
actionaries and agents of vested in-
terests.” (366)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not take note of the fact that
the Administration in Andhra Pra-
desh failed miserably in dealing
with the situation and that top
bureaucrats became themselves
abettors of the separatist move-
ment in many places.” (387).

s

That 4t the end of the motion, the
following be added namely-—

“hut regret {hat the Address does
not show the neressary awareness
that any concession to the separatists
under wheatlever prefext is hound to
encourage the forces of disruption
and separatisam all over the coun-
try.” (368)
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That at the end of the motion, the

following be added, namely:—~

“put regret that the Address does
not recognise in due measures the
significance of defeating the separa-
tist movement in Andhra Pradesh if
separatist disruption has to be pre-
vented from raising its ugly head in
other parts of the country.” (368)

That at the end of the motion, the
following be added, nmamely:—

“but regret that the Address does
not call upon the nation to take the
separatist movement in Andhra Pra-
desh as a challenge to the integrity
and umty of the country as well as
to the cause of democracy and pro-
gress” (370)

That at the end of the motion, the
following be added. namely.—

“but regret that the Address does
not show any sign of concern that
it was fiom the ruling party itselt
that the voice of separailion was
raised.” (371)

That at the end of the motion, the
following be added, namely—

“but regret that the Address while
referring to the situation in Andhra
Pradesh does nol differentiate het-
ween the landlords and other vested
interesis as well a~ the Rightist and
Communal forces who inspired and
mstigated the separatist movement
on the one hand and those others
among the student Community and
Government employees who unfor-
tunately fell a vietim to it (372)

That at the end of the motion, the

following be added, namely—

“but regret that while understand-
ably suggesting ‘calm and ratlonal
discussion’ the Address does not em-
phasise that the main purpose of
such discussion will be to find a
solution within the framework of
integrity and unity of Andhra Pra-
desh and in particular within the
framework of Prime WMinister's 5=
point formula’ (873)
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That at the end of ithe motion, the

That at the end of the motion, the
following be added, namely:—

following be added, namely:—

“hut regret that while calling up-
on the people of Andhra Pradesh to
cooperate fully with the Government
in finding a peaceful solution which
is a correct appeal, the Address does
not at the same time stress the im-
portance of such a common and co-
operative effort to preserve and
safeguard the unity of Andhra Pra-
desh and thus ensure that the forces
of balkanisation are not let loose in
the country in the name of another
round of unprincipled and undemo-
cratic States Reorganisation. (374)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not pay tribute to the integrationists
in Andhra Pradesh who have heroi-
cally withstood terror and onslau-
ghts of the separatists and held aloft
the banner of unily even at the risk
of their lofe and property.” (375)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not even take note of the demand of
separation of South from North
which has been raised by some lea-
ders of the Andhra separatist move-
ment.” (376)

That at the end of the motion, the
following be added, namely:—

“but regret that while calling up-
on Parliament to ‘take stock of the
problems that the nation faces and
give guidance to the people’ the
Address does not itself show the
elementary forthrightness to prac-
tise what it preaches.” (377)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address total-
ly and inexcusably underestimates
the havocs the continued rising
prices are causing on the life of the
common man.” (378)

“but rezret that the Address shows
lack of courage and even interest on
the part of the Government to admit
its failures on the price front or to
pinpoint the treal causes behind

runaway prices. not to speak of
taking eflective measures against
them.” (379)

~ That at the end of the motion, the
following be added. namely:—

“but regrel that the Address does
not take note of the fact that after
a rise of more than 12 per cent in
the wholesale price index during
1972 the price graph is rising again
in the first two months of 1973.”

(330)

That at the end of the motion, the

following be added, namely:—

“but regret that no mention of
concrete schemes has been made in
the Address about the uplift of the
poor and backward classes especial-
ly the Harijans in the country.”

(381)

That the end of the motion, the fol-

lowing be added, namely:—

“but regret that the Address has
failed to mention any time-bound
programme to fix wages for agricul-
tural workers and implementation
thereof in all the States and Union
territories.” (382)

That at the end of the motion, the

following be added, namely:.—

“but regret that in the Address no:
mention has been made of the bru-
tal atrocities committed against Hari-
jans in different parts of the coun-
try such as burning of huts, looting,
murder and molestation of women,
and the need to take firm and effec-
tive steps {o protect them from such:
atrocities.” (383)
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That at the end of the motion, the
\Jlowing be added, namely:—

“but regret thal n the Address
there 15 no mention about the com-
prehensive scheme for housing and
gocial insurance for agricultural
workers.” (384)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address has
failed to mention the urgent need
for a comprehensive legislation for
regulating the service conditions of
agricultural workers ensuring them
security of employment, workmen'’s
compensation, and other amenities
enjoyed by the industrial workers.
(385)

That at the end of the motion, the
‘following be added. namely:—

‘but regret that the Acddress does
not mention the failure ot the Centre
and State Governments 1o enforce
effectively the provisions of the Un-
touchability (Offence) Act.” (386)

That a! the end of the motion, the
following be added, namely —

‘but rcgret thal the Address does
not mention the fa..ure of the Gov-
ernment to fill up the posts reserv-
ed for Scheduled Castes and Sche-
duled Tribes in Government services,
particularly in public sector indus-
tries.,” (387)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not iake note of the demand of all
sections of peop'e in Tamil Nadu to
inshtute a Commission of Inguiry
into the charges against the Chief
Minister of Tamil Nadu and his
Ministry.” (388)

That at the end ol the motion, the
following be added. namely—

“but regret to note that the Ad-
-dress does not call upon the Gov-
ernment to expeditiously dispose of
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jcations for political pen-
:ﬁ:;gghcmom fighters.” (389).

That at the end of the motion, the
following be added, namely:—

“but regret to note that the Agd-
dress does not contemplate to redues
the voting age to 18" (380)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not mention about the necessity to
take over the entire sugar industry.”
(381)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address Aoes
not emphasise the necessity to bring
out the Report of the Third Pay
Commission.”" (382)

That at the end of the motion, the
following be added, namely:—

“but regret to note that no men-
tion has been made in the Address
of the problems and miseries of the
handloom workers.,” (383)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not single out the main cause of
rise in prices viz., the existing grip
of monopolists on our economy nor
does 1t propose any measure to
check the speculative and similar
other operation which boost prices.”
(384)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not criticise the attempt in certain
quarters to justify the rise in prices
by atiributing it to the influx of re-
fugees from FEast Bengal and the
brief Indo-Pak war.™ (305)



349  Motion of  PHALGUNA 2, 1804 (SAKA)

Thanks on 350

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not even give an assurance that the
credit policy of the banks will be
changed in order to prevent specula-
tive advances and other encourage-
meut to price speculation.” (388)

That at the end of the motion, the
following be added, namely:—

“but regret the failure on the part
of the Government 1o formulate a
policy for the state take over of the
wholesale trade in foodgrains and
other essential commodities.” (397)

That at the end of the motion, the
tollowing be added, namely:—

“but regret that the Address over-
looks the fact that even the declared
policy in favour of take over of the
whotesale trade in rice and other
foodgrains is not being implemented
by several State Governments and
that some of them like the Govern-
ment of West Bengal Rajasthan,
have openly come out against the
takeover.” (398)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take serious note of the failure
of the Food Corporation of India to
implement even its own modest tar-
get for kharif procurement.” (399)

That at the end of the motion, the
following be added, namely:—

“but regret that while referring to
a system of public system the Ad-
dress does pot show any interest in
the urgency of the nationalisation
of cotton, sugar, essential drugs and
similar other commodities of com-
mon consumption which is required
to ensure the success of an effective
network of public distribution sys-
tem.” (400)

President’s Address

Thn!. at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the fact that no
effeclive steps have been taken
against hg hoarders and profiteers
nor to discover hoarded stocks of
foodgrains, cloth and other essential
commodities.” (401)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not indicate any price policy whatso-
ever for holding the price line.”
(402)

That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not show any concern at the fact
that at the production level mono-
polists are boosting prices by taking
advantage of their sysitem of cost
accountancy and by exerting their
influence with the Tariff Commis-
sion.” (403)

That at the end of the motion, the
following be added, namely:—

*‘but regret that the Address does
not show any understanding of the
problem of the Government emplo-
yees as well as the employees 1n the
public sector who should be sup-
plied from the Government <hovs
egsential commodities at fair prices,
especially in view of the rising cost
of living.” (404)

That at the end of the motion. the
following be added, namely:—

“but regret that the Address does
not see that in order to make the
coarse and medium vareties of
cloth available to the consumers at
reasonable price the production of
fine and super-fine cloth have to he
drastically reduced and even in some
cases stopped.” (405)
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That at the end of the motion, the
following be added, namely:—

“but regret that the Address does
not take note of the fact that agri-
cultural producers do not get a fair
price for theiwr produce, though they
have to pay high prices not only for
the consumer goods but also for
other essential articles needed for
cultivation.” (406)

That at the end of the motion, the
following be added, namely:——

“but regret thai the Address does
not show concern at the delay in
the submission of the Report of the
3rd Pay Commission nor does it give
an assurance that interim relief
will be granted to the Central Gov-
ernment employees.” (407)

Thut ai the end of the motion, the
following be added, namely:—

“but regret that the Address does
not show proper grasp of the magni-
tude of the problem of unemploy-
menl in the country including grow-
1ng unemployment among the educat-
ed youth.” (408)

That at the end of the motion, the
following Le added, namely;—

“but regret that the Address does
not call upon the Government even
to check the growth in unemploy-
ment which will be of the order of
well over 15 million being educated
unemployed persons.” (409)

-
That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the fact that
in a developing country like ours
nearly 100,000 engineers and diploma
holders are without employment to-
day.” (410)

That at the end of the motion, the
following be added, namely:;—

“bui regret that there is no men-
tion in the Address of the serious
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social implications of the present
phenomena of unemployment awhich
is always exploited by the reactio-
nary forces in the political life and
also by the monopolists in econo-
mic life to keep the wages down and
earn high profits.” (411)
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gy FCTE
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ff s=a ¥ W @ F 3g Srer WY,
L pe—

“qrg @z § fF wiraren #
famr =afy & oo woq &1
wfafr aar wfafa sl
CTH qraT MY IY AR F@
g% favg FdaE W &
geavy § %1€ oo A ¥ 1"
(413)
fr were & we # O W AW,
gl —
7oy &% & fir wfirare & fosd
foren ¥ wfew wiifee gt
€ WA X aqT AN
Ao AW B AL
N gfead uwew  wOR
¥ wwe Nt w Wt
E " (414)

f& seare & wer ¥ gy Wy o,
aqiw —

“oog ¥ § fr afewrea ¥ &%
Wt o fael shetfine ared



353 Moton of PHALGUNA 1, 1804 (SAKA) Thanks on 354

President’s Address

fag i § i< fly ST & wema & omr ¥ ag o

wdt § I WO T A9
FY | H¥T IAT AGH #Y
wafen =aeqr  wTA  wav
IO AIN W WeT WA &
foe® w4 A7 Sy A
AT FIX & oare ¥ #E
I afr g (416)

& qff fear § aer IEEA wqfw —
;;:fﬁ%m?rﬁnmm “ory @z & fF wfeww X
@ § 9% amxda g $A
¥t vk e k0 bl dindk bl
(415) wEET #7F wfy 99w ¥ afg
FR F gaw ¥ wf I
T g (419)
fr seara & w=r ¥ ag Wy W,
wafyr — e s ¥ wew ¥ ag st oy,
T S e
Fqer fir 9 g oF § W “oog @t ¢ G5 efwwmw J
Ford ror sefirt & Yoy WEH 3 ¥ wf s

T W & WEH TR
T WTAVEE FTOAEY &I,
"I T WE g1 A w11
s dat ¥ fawem @
T TS F gaie & fedr
TF AEN B AT FIT &
"¥aee ¥ ®rE e g g1

(420)

f&@ gwma + ww ¥ Og SrEr Y,
51— f& wama & W FIE AT N

gy —-
"oy Gzt fE wfawmowr @
wfawl & §wg 93 qAA
fearx agr IR wTETE W

gfwurd wfaw wvar & g R W g N ¥

wfasra $2w T3 & arwl

U & L § w1 T
e m_?) o ¢ g T& & 10 (421)
fir sene & w1 ¥ qg e W
fF yearey & wer ¥ gg Srer A7 gty —
wefr — ey i & s T ¥ QR
‘qog 9T Yfw wiwwwa R Wl 9 afEat e o
ofew wrefe @< & @ war wfeem ¥ A §
=7 gren W farht o a4 W qfee &
YW g T arw ¥ G wrefw g7 afedr & A
g wfew wrohn w9 wrife S s
AT kX & WA ¥ ok wrg s ¥ g ¥ A
welw gy § 1" (418) weiv gt & 17 (422)



358 Motion of

[ grw w2 worE]
fis weTg & W ¥ qg Aer wnd,
iy

‘“qrg ar § fr wfewmw &
W gesgde ¥ enfer
FIAW §IX aqr wquy wfe
onfg & % T X
qrffeara FraqeEw
gfaq argar fewmy &7
™ §gF ARAY A WA
ot & waaew ¥ w1 SeaA

& & " (423)
{5 waare ¥ wE ¥ qEg A1Er Wy,
g —

“oog @z § fewfawmu ¥
fagasra & gafasfor & fa¥r
NqT WrAT ¥ I¥ gyrAar 2|
¥ Avaew ¥ W% Iew g
" (424)

fir weaTa ¥ WeT ¥ 9 wrET 99,
g —

“qog Az ¥ fr wfaaree & Jer
aq AT ¥ W grT wiwsy
W ® T HUN & Gy A
wi 9o Tl &1 (425)

fs gea® ¥ 9w ¥ qg WTET W,
mafy —

FEBRUARY 21, 1978 ‘Thanks on Preyident's 356
Address

fe some T § o wrer o,
o —

“geg WT § fe afawee @
i dwfw & A
wfeeat ot nfafafad) «Y, wer
&€ Torge! faerdt a1 Ay
T ATHTL EIT WRAT A AT
YT wTea ¥ W@ a9 JTAry
afedt ®1 wraq 7 W &
ara ¥ w eva wg A )
(427)

SHRI SHYAMNANDAN MISHRA
1 beg to move

That at the end of the motion, the
following be added, namely —

‘but regrei that the Address does
not refer to the complele distegard
of the recommendations ot the Beg
Committee 1n the Aligarh Muslim
University Act™ (428)

That at the end of the motict the
following b: added, namely —

‘but regret that there 18 no men-
tion in the Address about the need
to revise the decision of the Centra)
Government nct to accede to  the
demand made by a large number of
Haryana legislators and backed by
121 members of Parljament to ap-
point a Commission of Inquiry into
the charges of corruption againet
the Chief Minister of Haryana®”

(429},

SHRI DINEN BHATTACHARYYA
(Serampore): I beg to move:

That at the end of the moticn, the
following be asdded) namely:—

“but regret thst the Qovernment
evén after 25 years of Independence
could not guaramtee need based
wages to the t{olling masses both
urbau and rurel” (431).
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That ail the end of the molin, the
following be added, namely:—

“hut regret that the Government
could not guarantee trade union and
democratic rights as envisaged in the

Constitution, to the working ppula-
uon of the country.” (432).

That at the end of the motion, the
foliowing be added, namely.—

“but regret that the Government
could no' iake etfectve measures to
unearth black money which 15 run-
mng a patallel ecconomy in the
country.” (433).

That at the end of the motion, the
following be added, namely:—

“but regret that the Government
has failed to intrcduce effective steps
to reduce the high percentage of
literacy in the country.” (434)

That at the end of the moti n, the
following be added, namely:—

“but regret that the Governmeat's
educational policy is resulting m all
out chaos and disruption in cduca-

tion in almost all the States special-
iy in West Bengal." (435)

That at the end of the motin, the
Yollowing be added, namely —

“but regret that the Government
eoud not guarantee security of trade
unions functicnmg 1in West Bengal
which has been seriously endang-
ered by the hirelings of the Ruling
Party.” (436).

That at the end of the moticn, the
folluwing be added namely:—

“but regret that the Government
has failed to bring any legislation
t
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That at the end of the moticn, the
Iollowing be added, namely:—

“but regret that the Government
has failed io take any effective me-
asures to improve the E.S.I. Scheme
in the interest of the workers.”
(438)

That at the end ot the moticn, the
following be added, namely —

“but regret that the Government
has failed to set up any CBI en-
quiry in the matter of apprehending
the murderer of Hemanta Basu who
was murdered on the eve of 1971
election when there was President's
Rule in West Bengal.” (349)

SHRI SEZHIYAN (Kumbakonam) 1
beg to move.—

That at the end of the moticn the
following be added, namely -

‘butl regret that there 1s no men-
tion in the Address of the indiscri-
steps to find a solution acceptable to
the people of both the regions of
Andhra and Telengana™ (440)

That at the end of the molicn the
following be added, namely --

“but rogret that theie 1~ no men-
tfion in the Address of the indiseri-
minate use of Mamntenance ot Inter-
nal Security Act in Andhra ' (441)

That at the end of the motion, the
following be added, namely:—

“but regret that there 1s no men-
tion 1n the Address of the need lo
ralease all political detenus, to with-
draw Central Reserve Police and
army and remstate all the Govern-
ment employees whose services have
been terminated in Andhra Pra-

desh ™ (442)
That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to mention the need for early sum-
moning of the Assembly of Andhra
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Pradesh to ascertain the will of the
elected representatives regarding
future of that State.,” (448).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address on the growing
unemployment in the country”

(444).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of any concrete
steps to solve the problem of un-
employment and under-employment
i tha country” (445).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
io mention the increasing tax arr-
ears from big mcome-tax assesses.”
(446).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the inadequate
supply and the rising price cf the
yarn required for handloom weavers
in Tamil Nadu.” (447).

That at the end of the motion, the
following be added, namely:-—

“put regret that there is no
mention 1n the Address of the end-
ing of the State of Emergency when
the need for it was over.” (448).

That at the end of the motion, the
following be added, namely:—

“but regret that the Addresg does
not take note of the failure of the
Government in planning for the
power requirements of the coumtry,
in giving priority to the necessary
schemes and in taking adequate
:(nmeamm‘ to avoid 4 power crisis.”
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Thatattheenddthcmoﬂw.thn
following be added, namely:—

~put regret that the Address does
take note of the failure of fhe Gov-
ernment in not giving immediate
attenticn and sanetion to the power
schemes proposed by the State of
Tamil Nadu " (450).

That at the end of the motion, the
following be added, namely;—

“but regret that the Address does
not take note of the failure of the
(iovernment in not arranging for
maximum utilisation of the created
capacity of the Neyveli Thermal
Station ¥ (451).

That at the end of the motion, the
following be added, namely:—

. “but regret that there is no men-
tion in the Address of the inflation-
ary economic policies pursued by the
Government.”" (452).

That at the end of the motion, the
following be added, namely:—

“but regret that the address does
not mention any concrete steps to
bring down the prices of essential
commodities.” (453).

That &t the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to enumerate the specific reasons for
the non-fulfilment of the various
targets in the fleld of production and
distribution of basic and essential
commodities jn the country.” (454).

That at the end of the motion, the
following be added, namely:—

“but regret that the Address fails
to mention about the public upsurge
and popular demand in Andhva and
Telengana regions” (485).
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That at the end of the motion, the

following be added, namely:—

“but regret that there is no men-
tien in the Address of the need to
open the second mine cut in Ney-
veli for generation of more elec-
tricity *  (456).

That at the end of the motion, the
following be added, namely:—

“but regret that there 1s no men-
tion in the Address of the avoidable
delay 1 completion of the Kalpak-
kam Scheme for power generaticn
through nuclear energy " (457)

That at the end of the motion, the
followng be added, namely —

“but regret that there 15 no men-
tion 1n the Address of the delay n
clearing the small hydro schemes
proposed by the State of Tamil
Nadu " (458)

That at the end of the motion, the
following be added, namely —

“but regret that there 15 no men-
tion in the Address of the need to
sanction a second nuclear plant of
1,000 MW capacity mm  Tutionn
area.” (459)

SHRI JYOTIRMOY BOSU (Diamond
1 beg Lo to move '

That at the end of the motion, the
following be added, namely —

“but regret that the Address is
unrelated to the reality of the eco-
nomic and political situation pre-
vailing in India.” (460).

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the steep and
unprecedented price rise in 19727
(481).
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That at the end of the motion, the
following be added, namely:—

“but regret that the consumer
price index numbers for industrial
workers have been rising unabated
(462)

That at the end of the motjon, the
following be addcd, namely —

‘but regret that the price policy
has been and 1s being formulated
and implemented n the interests of
mcnopohsts, big traders, big specu-
lators and hig lanc-holders which 1s
responsibl « for such gallop.ng pr. e
tise ™ (461)

That at the end of th: motion, the
following be added namely —

“but rzgiet the failure to take v
effectine steps to check defheit fim
ancing and the parallal economy of
b act moncy and to mobilise the
potential economic surpluses™ (464)

That at the end of the motion the
following be added namely —

“but regret tnat the myth of <o-
called Gi~en Revoluion’ has been
exploded by the recen! unp!ec=nted
drought throughout the countr: "
(465)

That at the end of the motion, the
following br added namely —

“hut 1egiel that the unemploy-
ment and under-employmznt m tne
uiban and 1ural areas have been
rising on an unprecedented scale ”
(466)

That at the end of the motion, the
following be added, namely —

“bul regretl that in spite of talks
about ‘Gariby hatao' and even cis-
tribution ©of economic power, the
monopoly houses, Indian as well as
foreign, have grown and are Brow-
g in gtrength.” (487).
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That at the end of the motion, the
following be added, namely.—

“but regret that the Government
18 unwilling to take any positive
steps to nationalise the foreign banks
and foreign moncpoly firms which
are taking out of the country crores
of rupees every year as profits,
dividends, technical fees, interests,
admrustrative and head office ex-
penses " (468)

That at the end of the motion, the
{ollowing be added, namely:—

“but regret that corruption
fuvouritisin  and nepotism have
grown and are growing examples of
corruptisns being fraud on the
State Bank of India, New Delhi,
Parliament Street Branch involving
60 lakhs of rupees, <21rcumstances
under whicn Maruti and Co, a
small car manufacturing commpany
was set up in Haryana, the rag
scandal whuch shook the whole coun-
try, the poster scandal, and the
charges agamst the Haiyana Chjef
Minster " (469),

Tnat at the end of the motion, the
following be added, namely —

‘but regret thal the ruling party
headed by the Frime JMimister has
made and 15 mdking open use of
the State machinery to turther party
und invi-idual interests and wused
the Siate ma h.nerv ncluding the
machinery of the delence depwit-
ment during its 75th session held at
Salt Lake area, Calcutta™ (470}

That at the end of the motion the
following be added, namely —-

“but regret that the Government
of Indla headeq by the Prime Min-
ister has let loose a reign of terror
throughout the country: in Andhra
the CRP atrocities have surpassed
all limits and about 3000 cadres of
the leftist parties, particularly of
the CPI{M) have besn secreily
murdered; murder and intimidation
the CPI(M) have been secretly
ral have not stopped” (471).
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That at the end of the motion, the
following be added, neamaly:—

“but regret that the ruling party
headed by the Prime Mnister has
started surrepiitiously to curb the
11ghts of the DMiemberg of Parlia-
ment as 18 evident from the curfal-
ment of sittings of Lok Sabha dur-
ing the last 5 years, muny Oppos:-
tion Members of Parliament have
olleged that their residences are
watched by plain-.lothed policemen.
telephones tapped and correspond-
enite 1ntercepted.” (472),

That «t ibe end of the motion, the
following be added, namely —

‘but regret the wholesale rigging
o elect ons by the ruling party 1n
West Bengal Kashmur, Tripura,
Orissa, and othey States” (473)

That at the end of the motion, the
tollowing be added. namely —

‘but regiet that the Government
has laileq to ensure security to the
nunority communities and that the
cu Linunal inawdents show mno sign
ol dechhe?” (474)

That al tre Pngd ot the molion, the
iollowing be added, namely —

but tegret that Government has
faded tn ensure security to Harpjans
and Jnguisiic minonities, atrocities
upon the Harijans have be'ome a
matler of daily occurrence” (475)
16 his

SHRI A K GOPALAN (Palghat)*
The Piesident's speech is a most dis-
gusting document. Apart from a few
empty platiludes here ang there, the
address is a clear glatement of the
bankruptcy of the policles and activi-
ties of the Government led by Mrs.
Indira Gandm. The Country to-day is
in voriex of ep all-round crisis, One
looks vainly for an indication of the
awareness of this crisis in the Preal-
dent’s speech Needless to say, when
there ig no awareness of the crisls in
the Government, no efferts at finding
solutions to the problems can be dis-
cerned
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To-day many Stales in the eountry
are |n the grip of famine-Mysore,
Maharashtra, Rajasthan, Gujarat,
Parts of West Bengal, Tripura, Bihar
Nrissa sng Andhra, Ration shops are
without foodgrauns, kerosene, etc
Millions of people have been displaced
from their hearts and homes and have
become refugees in theiwr own coun-
try For the rural masses mn the
famine affected States, there 15 ho
wotik, no foed, no shelter, no security
The so-called scarcity works under-
taken are a mockery—an jnhuman ex-
ploitation of the starving people The
wages given are not enough to pur-
chase even the foodgrains,

Here 15 the ‘Times of India' report
of February, 19

Give us food, we do not want
wages” This 15 the demand of
agricultural labourers employed 1n
a large number of rehef works in
Gujarat which, according to the
Chief Minister 18 experiencing “the
m2st extensive scarcity this year in
the recent memory ol the state”

A Press Party which visited Gujarat
has given this statement

From all over the ountmy we get
heart-re: ding stories of the sufferings
¢! the famine hit people

Do we get any indication from the
President’s speech that hs Govern-
inent led by Shnmat; Indita Ganahi ;s
aware of this ghastly situation” Prices
have incrensed so much that daily
necessiies of the peopl= lke food-
grams, kerosene edible oils etc have
become beyond the r ach of common
man. During 1972 the geheral price
level as measured by the offictal whole-
sale price mdex rose by 78 per cent
which wag twice as much as the in-
crease 1n the previous year During
1972-73 the price nse would be of the
order of 15 per cent, 1f not more, even
excesding the dubious record of 1966-
67 when prices rose by 14 per cent

Apart from cereals and pulses, the
most Important item of food articles
whith contnibuted to the price spurt
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during the past year was sugar which
rose Ly no less than 334 per cent
This was on top of an increase of
215 per cent in 1971

As far as commercial crope are con-
cerned, we see that the price of sugar
goes up, but the price of sugarcane
goes down Take the price of cane mn
1968-69 I{ was given to the factory
at Rs 12—Rs 15 per quntal and the
price of sugar then wag Rs 175p
But to-day the price has come down
The Agriculture Prices Commission
recommended the sugar cane prices as
Rs 8 and now the price of sugar 1s
Rs 4/- As far as price of cotton 1s
concerned, 1t has come down from
Rs 250 per gquntal to Rs 150 per
quintal As far as price of cloth 1s
concerned 1t has risen from 1454
pomnts tg 1725 So the price of cotton
comes down but the price of cloth goes
up The price of sugar cane comes
down the pri e of sugar goes up As
far as the peasants who are the majo-
rity in our country, the price of their
produce comes down and when they
go to tae market to buy the cloth or
sugar they find that the price of both
the sugar as well as cloth has gone up
This 15 the case of all the consumer
gooris  Ev¢n m the case of rubber, the
price of rubber comes down the price
of tyre goes up As far as the prices
are concerned the prices go up but as
far as the consumer goods produced
by the peasants are concerned their
prices come down One does not know
when the prwces of sugir cotton come
down, how the prices of manufa tured
things go up

The otheir thing 15 why no foodgrain
18 available 1n many States Working
people everywhere are the most aftect-
ed That 15 why the Central Govern-
ment employees Stale Government
employees, teachers, industrial work-
ers—they are all suffering. Even after
three years, yesterday we had discuss-
ed here that the Pay Commussion has
not givep 1its report It has postponed
No doubt, interim relief was given but
they wanteq more rehef It has been
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denied. But as far as the State Gov-
ernment employees are concerned
there 15 no gquestion of Pay Commis-
sion. There is8 no guestion of interim
relief. What is the policy of the Gov-
ernment? As far as prices are con-
cerned, whether it is for the State
Government employee or for the Cen-
tral Government employee, the prices
are the same. There 18 no difference.
As far as the dearness allowance is
concerned 1t dependg upon the increase
in prices. Then, why 18 the difference
between the Ceniral Government em-
ployees and the State Government
employees? The Central Government
has promised some relief but as far
as ithe State Government employees
are concerned—U. P., Maharashtra,
Mpysore, Haryana, they are demanding
relief. The policy of the Government
in the Centre 18 one and the policy of
the Government jn the States, with
the same ruling party, 18 another.
There, they are not given relief though
the prices are rising and the reason
why they are given reliet here 18 the
same. Reliel in the Centre, I do not
say 1s given according to the rise in
prices, but some rehef 18 given but as
far as State employees are concerned
rehief 18 not given at all. One does
not understand what this policy of the
Government is ag far as the State em-
ployees are concerned. The State
Government employees are asking for
relief but the Congress Government
everywhere is bent upop suppressing
their struggle. Yesterday and day be-
fore yesterday teachers from Haryana
were arrested—1000, day before yes-
terday and 800 yesterday What they
wanted was the dearness allowance,
because the prices are going up. Even
after this budget certainly the prices
will go up. The Railway budget shows
that after 15 k.ms, the travelling cost
will be higher. As far as the demands
of the employees are concerned, the
teachers, State and Central Govern-
ment employees are concerned, they
say, you see that the prices come down.
Two years back what we bought in
the same measure and in the same
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quantity, if those things we want to
buy to-day we do not get in the same
measure. We want to live as we hived
two years ago, now that we want to be
more happy. What will they do?
What 18 the Government doing? Thou-
sand teacherg were arresteq day be-
fore yesterday and 800 teachers were
arrested yesterday. They think all
will be ready for arrest. Why should
the State employees suffer and the
ruling Congress ignore altogether the
demands of the State Government em-
ployees

Then there 1s a question of unem-
ployment Unemployment 18 a very
mmportant question. Garibi hatao was
the slogan. But what 15 happering to-
day. Despite tal] claims of the Gov-
ernment, with thewr crash programme
for reducing unemployment, unem-
ployment has been mounting at a very
sigmificant rate Not only that, even
in the existang employment, lakhs of
peopl: are being done away with
There 1s mechanisation 1n 1ndustry
and mechanisation 1n agriculiure 1
will give an example. In Kerala, lakhs
ot women are employed for beating
the husk of the coconut They get
75 p. per day. In the villages, there
are no other industries except this.
Now, the machines are being intro-
duced there The husking machines
are there So many lakhs of women
in the villages who earn by this and
on whose earnings their whole families
depend are out of job. Why intro-
duce these machines? We are not
against introduction jof machines as
such Machines are esgential for pro-
gress. But when there is no alterna-
tive job, why are you introducing
machines even for husking? Lakhs of
people become unemployed. As far
as the out-turn of machines s con-
cerned, you may make a profit. But
what about the people who are thrown
out of job? When the policy is to
give employment to more people, what
iz done by Introducing machines (s
that more people become unemployed.

Then, I understand, the Government
is manufacturing 186 computers every
year.- The machinery has come. Their
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policy is to manufacture 186 comput-
ers every year. lf in the next five
years, 186 computers are manufactured
every year, what will happen? The
Garibi Hatao will be implemented
completely with these computers. The
people will be thrown out of job., 1
do not say that there should not be
any computers. But if 186 computers
are manufactured ev year and put
in use, what will become of the people
who are already employed today? 1s
there any other avenue 0! employment
for them? As far ag the problem of
unemployment is concerhed, it is not
only that avenues of employmeni are
ny{ there but the mechanisation of
industry and agriculture is making
more and more unemploymenti. Even
in wvillages, the husking of coconut is
being mechanised and machines are
allowed to be used.

As far as the food situation is con-
cerned, ag 1 have already said. there
15 [amine in the country and therc :8
drought 1n the country The people
are starving. What 1s the remedy!
The remedy for the people is to orga-
nisc themselves. My hon. friend, Shn
Unmkrishnan has been talking about
violerce. He has been trying to pro-
voke me; my name has been mention-
ed. I was not provoked because I am
elder to him That is why I was not
provoked. He wag talking of so many
things. 1 was in the Congress and 1
organised Congress in Kerala before
he was born. So, I thought, let him
say so many things about me, I do
not mind. But I want to ask him:
What is the meaning of violence? He
says, violence ig let loose in the coun-
try. I will show you what i1s happen-
ing. Supposing one man beats ano-
ther, that s violence But if one per-
son unnecessarily beals me, does it

ing in the country? In Andhra, it is
said, there is violence, Yes. But then,
in Andhra, there is also violence by
the C. R. P, ang the army. You say,
is not violence. Then, you must
a new meaning in the dictionary
the word “violence”, that if the
C. R. P., the police and the army kill
it is not violense but when

!
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people do  something, it is wviolence.
You must say that; you must have a
new meaning for the word ‘“violence”.
What 1s happening in Kerala? What
is happening 1n Andhra Pradesh? So
many bandhs are bewng organised,
Today, therc 1s Kerala bandh. Why?
Why people go mn for a bandh? Is
bundh a pleasure” There has been
Andhra bandh, theie has been Kerala
bandh. Thete was a bandh ;n  Tii-
pura, thers was a bandh 1n Maha-~
rashtra, All the bandhs wre nci the
sweet things for the people. During
bandhs, there will be blows, the peo-
ple will be put 1n jails, there wyll be
bloodshed and all that. Are the peo-
ple who ale olpanisinz bandhs and
taking part in these bandhs wanting
to have some tamasha® Is 1t a footbuil
match? Is it a hockey match® There 1s
something which the people want the
Government to undeistand They are
suflering and they wsant to make this
Government understand that there is
somethirg  wrong, they want to lLive,
but the Government 1, not doing anv-
thing They sif 1n a place and d» it.

What happened in Kerala? In
Kerala, 0000 teachers had been arrest-
ed and suspended. All the private
schools are closed today. NGOs and
teachers. about 6,000, have been arrest-
ed. I think, the number will be much
more than thal because today noon
Radio announced that about 950 people
had been arrested today. (Interiup-
tion) Teachers and NGOs are people;
they are not animals; he was asking
why I said ‘people’.

SHRI C M STEPHEN (Muvattu-
puzha): In Kerala, 82 per cent of
NGOs are working in the offices.
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SHRI A. K, GOPALAN, That is why
you arc beating the others! (Interrup-
tion) 1 am one of those members
who never interrupt. When my hon.
friend was saying so many things
about me, I did not say anything.
You must ask him, Sir, to keep quiet.

SHRI C. M. STEPHEN: Why are
you shirking it? It iz not your mono-
poly only. (Interruption)



37L Motion of

SHRI A. K. GOPALAN: My mname
was dragged so many times. I did not
say anything at that time berause I
thought I would get an opportunity
when I would reply. I also know how
to be angry; it is not that I do not
know that; I do not want that. He
will get an opportunity, Sir, to speak.
Let him say at that time whatever he
wants to.

According to him, 90 per cent of the
NGOs are going to offices and the work
is going on. But there is a ban on
meetings, there ig a ban on proces-
sions. Why? Is it because everybody
is going to office! When everybody is
going to office and when everything 1s
peaceful, why should there be ban on
processions and meetings and arrest
of people? I do not understand this.
It ig not my radio; in the noon today
the radio announced that about 950
people hag been arrested....

SHRI K. P. UNNIKRISHNAN: Just
one point ...

SHRI A. K. GOPALAN: I will not
permut you. You said sp many things
ang I dig not interrupt you- You said
s0 many things which were not true.
I did not want to get up and say that
what you were saying wus wrong. I
thought I would get the opportunity
when I would reply. You can ask
Mr. Stephen to speuk.

In Kcrala, I .aid, there was dharna.
Dharna means peaceful sitting before
offices. All those who were near 200
yards were beaten. He said about
violence. I want to know whether my
friend, Mr. Stephen, knows what hap-
pened in the M, G. College—Mahatma
Gandhi 'College, It was Mahatma
Gandhi College ang that was tha rea-
son why the worst violence was there!
Probably police thought why should it
be called Mahatmg Gandhi College!
Where the name of Mahatma Gandhi
was there, they used violence. Here
is a picture. I went there with the
Principal and others. Thig is the pic-
ture, Sir. You find clotteq blood. I
can understand violence if the students
are hiding in the class room. But
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when the classes are going on, when
the teachers are hkingn&. classes,
entering the class-rooms and beating
them—is it ntot viclence? Do you
enter the school without asking the
Principal? If there is anything, ask
the Principal. The Principal told me
that he was standing there. One Mr.
Rao, Typist, was standing there and
he said that he was not a student, he
was a typist. But he was beaten. Is
it not violence? Young students being
beaten and blood coming out—is it
not violence? 1! they have done any-
thing, take them to court and bring
forward the offences commitlted by
them. Is it the police that is to punish
them or is it the court that is to
punish. This question of violence and
shouting that there is violence on the
part of olher people and not the Police
15 nnat correct. Police also must be-
have and see that as far as offences
are concerned, people are brought to
book. But, what 1s happening? Hun-
dreds of people are arrested. People,
when they do not get food and rice.
what will they do? They will natur-
ally protest and make some noise.
People, when they do not gel jobs, they
will say, ‘We want jobs'. When there
1s no wviolen'e, why should there be
beating of peuple? DPelple were beaten
in flve places in my State. People
were heaten when they were taking
oult a procession. The procession was
allowed, Only three days back it was
banned. Belore that i1t was allowed.
When the procession was going ou,
they were beaten in a place called,
Vi hinjgam, where I saw in the hos-
pitul-—I went to the hospital—a small
boy of B years lying injured. He was
going back with fish. He was bealen
mm such a manner that he is lying in
the hospital and blood was coming™out.
Why sucn a beating of a young boy?
When he fell down, he was kicked by
the police with their boots. It is not
only one Party beating. Polize do not
show any partiality in beating. Every-
bady, all Parties are beaften, Al
Vaikkam the CPI, the Congress and
others held separate meetings protest-
ing against the Police repression, They
dp nat agk which Party you belong to
when, heating.
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The question i1s to-day there 1s an
acute crisms in the country and prices
are going up and whatever emolu-
ments they get, when they go to the
market they find that they are not
able to live as they Lived two years
ago So they protest Sir, 6000 em-
ployees were dismissed, all Govern-
ment servants What was the crime
taey committed? They said that they
wanted a Pay Commussion ‘We want
interim relief’ Then what should
you have done”? C(all them and talk
i» them We shall] have a Pay Com-
mission and when 1t comes, we shall
discuss about 1t But nothing was
done

As far as Tripura wag concerned
there 3000 people mostly peasants and
Adivasis were arrested for demand-
ing famine reliet There were 139
starvation deaths in Tripura due fto
amine -~ot ditions On the 14th
February about 50000 Satyagralus
participated 1n a peaceful civil dis-
vhedien~e movement They suppress
this peaceful campaign the Govern-
ment sent CRP Border Security Force
and Army there In so many places
Mohanpur Kaila sahai Dharmanagar
Kamalpur Belo ia etr the CRP
brutally attacked tne Satyagrahis and
a number of people were severely In-
jured The cwvil disobedience move-
ment was there always when the
Britishers were there We alwavs
offered civil disobedience movement
For that people ars beaten On the
1¢th Febiuaty Trjputn bandhk  was
observed agains{ polite oppression
There 1s no watc~ People who do
not have drinking water protest ‘We
want water’ There 18 acute scarcity
of water in the hill areas of Tripura

Even in West Bengal complete law-
lessness prevalls Goondas enjoying
the protection of the Police go and
attack the people and disrupt trade-
union meetings Not only that people
who go to the court before the Judges
goondas aftack them and salso the per-
sons who go to the court to give
evidence In the cases as also the plea-
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ders This 1s what 1 happeming 1n
Cal utta
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As lar as Andhra 1s concerred whatl
15 nappening in Andhra” We are not
one who wants bifurcation We said
the Government should find g solution
ard as far as employment i1s concerned,
something must be done We gave a
solution to the Government but the
Government did not agree But, what
15 happeming after the Presidents
rule? Shooting everywhere On 21st
November there was a firing by the
fol ve on peaceful people observing
bandh 1n Ongole People were killed
and on the 2nd January there was a
firng 1n  Nellore and more than 13
people died On the 23rd there was
fimng 1in Kakinada on the 25th in
Eluru and on the 27th 1n Rajahmundry
and alsp in Vijayawada Everywhere
there was firng What 15 the basis of
all this trouble in Andhra® The bas s
15 backwardness of the area as well as
unemplovment  Uremployment and
backwardness of any area m our coun-
try cannot be solveq by suppression
There 15 backwardness for the past
25 years Every Plan says about bach-
ward area and ba kward States and 1°
the Government do not even now con-
sider about the hackward areas mm a
State and the backward States the
same thing will happen Backward
areas will think 1t 15 better thnt we
get o ceparate State so that our area
will become improved That 15 whit
they think so far as unemployment 1
corcerned so far as backwardness 1%
concerned This 15 the position These
cannot be solved by separation hy
dividing the State Unfortunately this
sort of thing 15 happening We se¢ 1t
The solution 15 not firng Sir Pres:
dent s rule has not solved the problem
Mulk: rules have not solved the pro
blem So something else must be
done Sir We should go into the basic
cause as to how this began When
the High Court said that Mulki rules
should not be there, at once the Cen
tral Government must have avaled of
that opportunity and the Central Gov-
ernment should have called the lead-
ers to diseuss with them Mulki rule
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is not there now. What should be
done, Sir? What is to be done for
more employment, for creating more
of employment opportunities, how can
-employment be given to these people?
What are the difficulties? How can
this be solved? That is what we
should iry to solve. Instead of that,
CRP is let loose, there ig Police every-
where You say violence is there.
You resort to firing. Another violence
comes. Another firing staris. Firing
and wiolenoe, continuously., Sir, this
15 what i3 happening. This 15 what we
sce in Andhra. What 18 the solution?
Is the solution only killing the people?
Is the solution only to resort to firing?
If this is the solution, everywhere it
will have to be done, because, there
are backward areas, there are people
of those areas who are unemployed,
who have got various grievances, who
have got varioug difficulties ang to
solve the problem which they face,
this certainly is not the way of doing

things. Once you resort to firing
people become angry Something
15 done. Another firing takes place,

There is firing after firtng. So many
people are killed. Do you know how
many people died? Ii {s a very seri-
ous matter. It is a very serious ques-
tion to be tackled. You should find
out the basic cause of such movements.
The basic question is the question of
unemployment. The basic question is
the question of backwardness. All
the areas are backward. Rayalaseema
is backward; Telengana is backward.
But nothing is done to satisfy the
people and that is why this problem
is there. Common people are suffer-
ing. They are groaning under the
severe and unbearabls scarcity condi-
tions in their daily lives. No food is
available for the whole month. No

. sugar is available. There iz no kero-
sene, There is not even electric
POWer.

Power cut not only affectg cities, but
it mlso affects agriculture, and the
irony of fate is that no Government
has really tried to tackle this problem.
The CRP is let lvose, this is only to
strengthen the executive. The main
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thing is the problem of unemploymert,
that is what {s behing the crisis, Sir.
So something must be done as far as
Andhra is concerned,

Another new problem has come now
and that is, the power cut. I have
seen in Tamilnadu. There is acute
power cut. The Coach Factory is not
working there. As far as Oxygen
plant is concerned, be-ause power i8
not there, hospital patients do not get
oxygen to breathe. You have got
Neyveli there. Something must be
done by the Government. The Chiet
Minister said. they askeq for the help
of the Central Governmeni. The Cen-
tral Government did not give that hel»,
It is not only a question of Tamilnadu
alone. It is not only a question of
unemployment in Tamilnadu alone. If
thero is no power, the whole south
will suffer Tamilnadu is the granery
of the South All the areas, Tamil-
nadu, Kerala etc. will he starving if
this power-cut continves It is not
only the case 1n Tamlnad: ~d this
ig there in Rajasthan also. On the one
hand you face the problem of unem-
ployment and on the other hand you
face the problem of these powercuts

A persop is there: he is born in this
world; he has no job. It is not his
faull that he is born. Femily plann-
ing ang all these things are there He
came before this family planning came
up. He has nothing to do with it, He
is starving. So something must be
done. There is no use of gaying sim-
ply ‘Violence, violence'. There are
lakhs and lakhs of people in this coum-
try without job, without drinking
water, who are remaining there in
this condition. What {s the problem?
How 1o solve this problem? Now,
the power cut has come in such a way
actually in Tamil Nadu ang alse in
other Stateg in India that something
has to be done. .

Ancther question is regarding at-
tack on Harijans., Everyday we read
news of attack on Harijans and Adi-
vasis-—Harijans burnt alive in Banda
(MJF.). They are under the sappres-
sion of the landlords and caste
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Hindus—higher class people torturing
them—soeial boycott still continues in
several places. Harijans, Adivasis and
agricultural labourers worst affected
due to famine and drought and scar-
cjty. Now, Sir, what happened in
Kerala? Fifteen days back in Kerala
in a place named Changanasery four
Harijan women were raped. All the
parties including the members of the
ruling party as well as the Opposition
parties belonging to that State printed
notices and said this is what has hap-
pened. Something must be done. But
nothing is done., Government denies
it. So, it 15 not only from the other
places but even from the Government
this is what is being done.

Then another point is about Indus-
tr13] Licensmg policies of the Gov-
er-ment In the fleld of industry, the
Central Government has recently for-
mulated policieg with regard to licen-
sing which help big monopoly houses
in a very blatant manner. Under the
guise of promoting the production of
key industries like Cement and Steel,
the Government is trying to cople-
tely exempt monopolies from even
existing controls. This is being done
in the name of ‘Joint sector’. I am
qun ing The Economic Times of 27th
December, 1972: More and more Chicf
Ministers are actively supporting the
idea of joint sector and issue of lic-
enses to big and monopoly houses. The
West Bengal Chief Minister, Mr. S. 8.
Ray, has already come out in their
favour; others to join him are the
Chief Ministers of Haryana and Mad-
hya Pradesh.

The same Chief Ministers and Con-
gress leaders who are pleading for the
big business houses are also trying to
scuttle all proposals for land reforms
and ceilings on urban property.

Sir, the Ecomomic Times of 27th
December said: Those who are asking
for more industrial licenses to big in-
dustrial houses have also indicated
their unwillingness fo pass legislation
on land ceilings, urban property ceil-
ings and on other radical measures,
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at least till the crisis created by the
serious food shortage is overcome,
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So, Sir, where are we moving to?
Are we moving towards socialism or
is 1t a trend towards fascism? As far
as the main problems of the people
are concerned-—food and jJob—the two
most important things the peorle can-
not even agitate. They cannot even
peacefully apgitale. When there 15
violence, 1l ig violence. 1s agitation
of one or two thousand persons sitting
before an office and bringing home to
the officers concerned their view pojnt
1s violence. You are beaten for every-
thing. What was the amount spent
for CRP 1n 1872? What 15 the amount
spent today? It is said: In every vil-
lage in Kerala we will do one thing;
we will provide a police station in
every village. What is the solution?
If the whole system and whole me-
thod 1s not changed, if we go on
following this capitalist path of deve-
lopment, this is what will happen
There will be more and more repres-
sion, and people will not be able to
open their mouth and give exprss-
sion to the feelings that the prices are
more and they want more money,
There would be so much repression
everywhere that they cannot say
even this. The CRP, military and
police would be there, and they can-
not agitate peacefully even for their
reasonable demands. Thig is what is
harpening today.

The President's Address unfortuna-
tely has not scen the gravity of the
crisis in the country today and it has
offered also no solution to the pro-
blems that are there. I thought that
during this critical period when there
was a crisig in the country, something
would have been said in this regard,
but I regret that nothing has been
said in thig regard. -

I do not want to deal with the
question of political alliances etc.
about which my hon. friend Shri K.
P. Unnikrishnan has spoken. This is
not the forum to discuss political alli-
ances. This is Parliament where we
are to represent the grievances of the
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people, T am prepared to discuss
politics with my hon. imend outside.
I do not want to say anything here
about politics, all.ances and non-
alliances and thungs like that.

I want your permission, Sir, 1o
place* this photograph on the Table
of the House.

MR. DEPUTY-SPEAKER: He
give it to me

can

SHRI CHINTAMANI PANIGRAHI
+{Bhubaneswar): Mr. Deputy-Speaker,
Bir, we are happy that the forces of
peace and socialism have achieved
new victories in Viet Nam in the year
1873. We are confident that in India
also, in this year the forces of peace
and socialism will achieve new victo-
ries, defeating the forces of reaction
When a sense of frustration and o
kind of negative atmosphere and out-
look is prevading the entire country
today, I am happy to note that the
President in his Address has put for-
ward certain positive economic pro-
grammes of action before the country
which repretent the policies of our
party and Government and which
would enable the country and the
party to march forward on the path
of socialism with greater confidence
and achieve further victories.

SHRI PILOCO MODY
Which paragraph of the

Address is he referring to?

SHRI CHINTAMANI PANIGRAHI:
I am referring to the President’s Ad-
dress. My hon. friend can go through
it. I shall come to it para by para
presently.

The political picture in this coun-
try is that the Opposition parties and
more unfortunately the Left outside
the Congress have not been able to
jeam snything from the past and they
will ndt be ‘able tg learn snyihing in

(Godhra):
President’s
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Ahe Dature aiso. I am in this House
for a pretty long perlad, and when I
‘heard the speeches of some of the
leftist lemderg in this House I found
that those speeches ressmbleq almost
the type of speeches which were
made in the days of 1667. The masses
of India with their maturity have
taught the political lsaders and the
political parties that mere anti-
Congressism or a mere anti-Congress
platform or a mere megative apporoach
to any problem will not lead us any-
where, and the people of India have
given their reactions to this king of
approach in 1967 and in 1971, and it
18 surprising that when we approach
the grave economic problems and the
crisig that is facing the country today,
this kind of negative approach to
everything and a kind of platform
that the Congress should go, which
had permeated the atmosphere in
1967 18 being pursued again ard again-
It 18 better not to try this hoax on the
people again. It will prove to be a
hoax again in 1973 when the forces of
peace and socialism are winning vic-
tories after victories everywhere, and
I hope that India and her rpeople
would never separate themselves from
the main current which is sweeping
the world scene today.

Just by the way, by way of diver-
sion, I would like to mention one
particulay thing. I do not quite re-
member, but perhaps in 1867 when
Shr1 E. M S, Namboodiripad was the
Chief Minister of Kerala, something
was mentioned in this House about St
Albert's College at Ernakulam, I
think the police entered that college
and beat the students there....

SHRI VALALAR RAVI (Chirayin-
kil): The photograph of St. Thomas
College had appesred in the papers.

SHRI CHINTAMANI PANIGRAHI:
I do not know if tie same police
Which Shri £ M. 5. Namboodiripad
fhad posted there in 1987 are taking

*Speaker not having subsequently accorded the necessary permission,
the document was not treated as laidon the TaMe.
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the same action in 1973; one does not
know it. But thiz thing happened,

I do not want to go into these
points; I want to concentrate on the
main points made by the President in
‘his Address, that is, the socio-econo-
mic measures which he has placed
before us, the challenging task
which he has placed before the coun-
try. I would like to confine myself to
those challenging problems,

Motion of

We have fought one of the biggest
liberstion wars in recent years. It is
one of the historic battles we fought
ag a regult of which Bangla Desh was
born. In such liberation wars, the
sacrifices are immense. But because
perhapg the victory was sp sure and
80 sudden that we have not been
able to grasp the extent or magnitude
of the gacrifices we made. 1 would
like to place before the House the
figure 1n monétary terms concerning
the involvement of India in this
liberation war of Bangla Desh. If you
look to the budget papers, you will
find that a provision of Rs. 200 crores
was made for economic assistance to
Bangla Desh upto the end of the fin-
ancial year 1972-73. The grants and
loans totalled together more than
Re, 200 crores. Besides these, expen-
diture on relief to refugees from
Bangla Degh was, as was revealed in
answer to a question, tentatively esti-
mated at Rs. 323.04 crores, Besides
this, we sent food stocks, grants, loans
and other relief materials. All these
come to more than Rs. 1,000 crores.
If the figures of assistance for this
year are included, the total may come
to about Rs. 1500 crores.

I would like to submit this. If we
could have created this additional
wealth in terms of goods and mervices
by our hard labour, the economic
crisis or the price rises we see today
mould not have happened. We had
the capacity to create this additional
wealth. We have an industrial struc-
ture which is more sophisticated than
stany countries’, a structure of which
sny country can be proud, But be-
whause gomhe of our imdustriai capacity
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remains untilised and there is ques-
tion of power shortage, to which the
Pregident also made a mention in his
Address, we could not reap the full
benefit out of it. We were not able
to put 1n more hard work and pro-
duce this additional wealth which we
had to give to a friendly country,
which we have to do in this world
today for  safeguarding our own
values of gJemo:racy ang secularism.
For preserving these values, a sum of
Rs. 1500 crores is a very little sacrifice
so far as India is concerned. In our
attempt to safeguard democracy, we
have done our best. The drought con-
dition 1mmediately following a war
added to our sufferings further.
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When we look into these things, we
have only to remind ourselves about
the path we have chosen and the yro-
mises we have made to our people.
We have chosen a path aga'nst the
monopoly houses. Our path ig to
march towards socialism. Our pro-
mise is to remove regional imbal-
ances. Our commitment to the 220
million people who live below the
poverty line is that the alleviation of
their condit1on must receive top prio-
rity. These are the priority tasks be-
fore ug which the President has put
forward in his Address This is the
programme before the people; this is
the poliecy of our party and Govern-
ment. Our programme is to effect a
transformation from feudalism and
capitalism to socialism through demo-
cracy and non-violence. This is one
of the biggest experiments at socio-
economic transformation envisaged
in the sub-continent and in this we
are achieving success after success.

It is no use telling us that we are
falling. In such an attempt, there
may be shortcomingg and failures but
we have to march ahead with confi-
dence.

1 was analysing the speech of the
President. What is the non-capitalist
way of development we have pursu-
ed? We have now control of the lar-
gest amount of credit. It comes to
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gbout Re, 10,000 ‘crores. That was
our programme. After the nationali-
sation of banks, irsurance,~LIC—and
the public lending institutions, the
Government commands a credit con-
trol of Rs. 10,000 crores, This is an
achievement which any nation, any
country which thinks of having soci-
alism, must be proud of. Unless we
utilise these Rs. 10,000 crores of credit
in the productive flelds it will not
give us good results, and with this ins-
trument we can give a direction to
rapid economic growths and we can
put curbs on the growth of monopoly
houses We are trying to do that in
all possible ways. Take the question
of industrial licensing. The priority
today is to increase production, and
we find today that there 18 immense
capital and thcre is no dearth of capi-
tal in this country. We have enough
of fundg because of the nationalisa-
tion of banks and the private lending
irstitutions Today you know the
nationalised banks are overflowing
with deposits of about Rs 8,000
crores; a vate-war js going on to at-
tract more business-houses. I think
it needs a kind of rational approach
so that we can invest all this credit in
productive fields.

We have taken a major stride in
bringing in more and more fields of
production into the public sector, na-
mely, a maj)or part of transport and
communications, power, coal, steel,
heavy engineering, banking, insur-
ance, external and interngl trade,
copper—all the means of production
in this country where there is any
possibility of exploiting the nautral
resources. In pursuit of our policy of
socialist transformation of society in
a peaceful and democratic manner, the
State has taken over all the means of
production, and today, it is in the
commanding heights. I am happy to
note today that the public sector in-
vestment has gone up to more than
Rs. 12,000 crores. It is one of the
magnificiant achievements,

We had our shortcomings so far as
the public sector is concermed. You
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know that so far as the Congressmen
are concerned and the Congress party
is concerned and the Government is
concerned, we have very often ex-
pressed our anxiety to improve the
performance of the public sector, and
today, I hope some major steps have
been taken tp improve the perfor-
mance of the public sector. Some-
times I wag thinking as to why all the
public sector undertakings should mot
be given a kind of task, that this is
the target of production for this year,
1973-74, and any public sector under-
taking which completes the target will
get a bonus if they have completed
the target for the year. They would
be given a litt'e more autonomy so
that they will be able to manage the
resources and the raw materials so
that they can achieve the target of
production for which they would be
given the responsibility. Why can we
not plan to get at least 1000 crores of
rupeeg annually now to the national
exchequer trom the Public Sector.

One of our main programmes was
to curb monopolies, and these are the
measures that we have taken to curb
monopolies 1n this country. To in-
crease production, land reform is one
of our main programmes, and the
President has also hinted in his Ad-
dress on the progress that we are
making so far as the land reforms are
concerned. If 1 may take a little
time, I can point out that about half
a million hectares of surplus land
have been distributed among the
landless. This is not a small achieve-
ment. For instance, the State Gov-
ernments have so far distributed 5.7
million hectares of Government land
in the normal course through their
revenue departments, In answer te a
question, I told that diffe-
rent State Governments have also
distributed surplus land to the land-
less people. This is no mean schieve-
ment within a period of one or two
years. This is the biggest achievement

Therefore, when we want tp criti-
cise
or our leadewship, we shall hawve to

;
3
]
4
|
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ask ourselves whether we are pursu-
ing the path that we have charted for
the country, i.e., the path of anti-
monopoly, socialism and anti-feuda-
lism and directing all our resources
to that end. I should say that we are
directing all our efforts to achieve all
these programmes that we have be-
fore us and have put before the coun-
try and the people.

The main programme is to remove
poverty. As the President has said,
we have to remove poverty and build
self-reliance. These are the two
main themes of the plan document
which was placed before this House.
How do we do it? The Government

should now consider this. Today we
have 543 foreign private companies
and 271 Indian subsidiaries which

have majority foreign participation
and they remit Rs. 300 crores annually
by way of profits, dividends and other
remittances to the foreign countries.
The debt servicing repayment and
amortization take up about Rs. 600
crores a year. That means there is an
annual drain of Rs. 900 crores. Qur
exports come to about Rs. 1700 crores
a year and we shall have 1o add an-
other Rs. 900 crores of production so
that we can export about Rs. 3000
crores a year in order that we can
make up all these things within two
or three years. We have also to re-
move poverty. The removal of pov-
erty can not be done by the wave of
magic wand. These two things can-
not go together.

Our leftist friends were advancing
some arguments. What are the pro-
blems before the people of Andhra?
Do they want more lands, more jobs?
I tell you that I will be with the
people of Andhra Pradesh if they
take out a procession saying: we want
five lakhs of jobs or ten lakhs of
acres of survlus lands to be distribut-
ed, we shall be with the people of
Andhra and fight with them. If any
attempt is made to divert their atten-
tion from economic emancipation of
the masses, that does not help the
struggle for socialism, Fascism is that
philosophy which wants to farce

3345 L.S.—14
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something on the Government, the
country and the people. Congress fri-
ends from Andhra are here and I ap-
peal to them: let us sit together and
discuss our problems. If it is the
problem of unemployment why not
Parliament say that Rs. 500 crores be
spent in Telengana and Andhra this
vear? The whole country should give
atleast a chance to the people of
Andhra and Telengana. How many
jobs and how many factories do they
want? If that is the solution the
whole country will come forward and
help our friends in Andhra and Tele-
ngana.

But the main problem, the main
challenge is being diverted. The main
challenge today is to provide 220 mil-
lion people who live below the pove-
rty line with Rs. 40 and Rs. 30 a
month with their needs. That is the
challenge before us. The President
has thrown enough suggestions. We
have a programme how the people in
those areag could march forward so
that we can achieve socialism and
give jobs to the jobless, food to the
hungry, clothes to the half-naked,
lands to the landless and homes to
the homeless. In the year 1973 we
must achieve progress for the down-
trodden, the people who are really
suffering in this country. The Pre-
sident has appealed to us to address
ourselves to these challenging tasks.
And these are the needs of the hour.
I support the motion of thanks to the
President and I hope it will be ac-
cepted by all sections of the House,

SHRI INDRAJIT GUPTA (Alipore)
I find it extremely difficult to indulge
in any serious debate on the basis of
what is contained in the President’s
Address. Because most of the things
it contains have been said so many
times before. Of course much can be
spoken about the points which should
have been in the Address but are not
there. For example if I may make a
briéf reference to paragraph 4 there
is reference to the price of food arti-
cles but there is no appreciation or
mention whatsoever of this biggest
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préblem which is affecting the com-
mop people in this country namely,
the alarming rise 1n prices, which (s
not indicated here They just com-
placently or cursorily refer to it as
though it is something very normal
and nothing to be worried about

16.55 hrs.
f8art K N Trwary n the Chan]

Then in the same paragraph an
over-gsimplified, if I may say g0, assu-
rance has been given again that the
wholesale trade in wheat will be
taken over from the coming wheat
marketing season This will be fol-
lowed by the take-over of wholesale
trade in rice with “whole-hearted eo-
operation” But nobody has mention-
ed here whether it 1s such an easy
matter, what are the preparations be-
ing made, what 1§ the infrasiructure
being set up to take over this whole-
sale trade o1 a mere bald announce-
ment will do And as far as the co-
operation of States 18 concerned—
whole-hearted cooperation of surplus
a3 well as deficait States—well 1t 1s
common knowledge that there are
severpl States which are not wvery
happy about 1t at all and would hike
to remst it if posmble and delay 1t if
possible rather than give whole heart-
ed cooperation

In paragraph 7, 1 am very brief be-
cause I want to deal with another
matter, there 15 a referente to the
nrew Industrial Licensing Poltcy—new
m the sense that some clanfications
were made Here 1t is stated. ‘In-
dustrial Licensing Policy of curbing
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traal Licanmng Policy ef curbing mo~
epolies and the conceptration of
economic power’. But I would llke
to kmow from my friends oppesite
that 1f this policy when announged was
1eally meant to curb the monopolsts
why 18 it being welcomed by the mo-
nopolists® See, what the Statesman
says in s editorial on the 6th Feb-
ruary The Statesman ownership |
think 18 not i1n doubt Everybody
knows the consortium of companies,
who are the proprietors of the States-
man--Tatas, Martin Burns and An-
drew Yule and such like What does
thus Paper say? It says ‘with all the
loopholes provided, the new policy
cannot really be regarded as wunduly
restrictive The enlargement of the
core sector incorporating major grours
and generic terms increase lbe ave-
nues open to the larger houses’ This
18 how i1n two sentences one of the
organs of the monopoly houses has
summed up this new clarfication of
the Industrial Licensing Policy, which
according to the Premdent Addiess
18 meant to curb monédplies and the
concentration of cconomic power

There 13 nothing stated here 1t
even a passing 1eference to another
very alarming feature—devaluation of
the rupee which 18 taking place 1lue
to 1ts being lmked with the pound
sterling Already 10 per cent deva-
luation has taken place because the
pound has floated down Pound has
been allowed to floal in relation to
dollar, 1n 1elation to mark, in relation
to yen It hag floated aown 10 per
cent within the last few months and
because our Gévérnment has tlang to
the pohdy that the rupee must be kept
tied to the pdund sterling, thete Is &
de facte devaluation which iz going
to throw our irade—import ana ox-
pert values—out of gesr There ix ro
appreciatibn of it at ol

-
Then, there is no mentiom of the
wréual collapse Gf the educathinal
system, at'lemst -at the  university
level: Al the major universities -im
thet couniry 'at ame* hime or other!
were ¢lasd down fir longc pevipds
There should be somie appreciation wif;
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jt—instead of simply saying in para-
graph 16 ‘réallfing the sighiificonoe of
ediratioh. Goverfiment has:Heeided to
take steps for progremweg of educa-
tional re-constructien.' What is this
kind of thing? A perioms crisis is
there. MilHons of young peopl: are
affected, the teachers ate affected
There iz not a State in this eountry
which has ot witnessed in reeceni
‘weeks this mass scsle discontent of
teachers bursting out in various
forms Even today, I think, the spot-
news says that about 1500 or 1600
Haryana teachers have again been
arrested in Delhi. This happened in
Punjab; this happened in Bihat; this
happened in Kerala, in 80 rmany
States, everywhere. There Is nn ap-
pteciation of it.

I7 prs.

Now, I have to say one thing here.
Mr. Unnikrishnan made a very good
speech, I must gay. But it would have
been better if he had nol ventured
into the field of trade uniong, und the
acale of priorities. I am afraid. I can
never agree, 1 hope, he develops a
lttle more experience in trade ynions,
The question of priority 1s not whe-
ther trade upions cling to a demand
for bonus or give up a demand for
bonus. Is that a matter which is
‘holding up production? JIs that a mat-
‘ter which is causing bottle-necks in the
public sector which is dealt with here,
in pasmgraph 0, et great length. The
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Planing Commission working at cross-
purposes with ¢ach eother on this mat-
ter. The Labour Ministry has pro-
duced a draft which is utterly out-
moded, anti-labour, anti-democratic,
and wants to cling to the old present
system. The Planning Commission
has produced a paper which at least
compared with that pf the Labour
Minjstry 1s much more sensible and
progressive. It tries to base the idea
on trade union recognition, solving
the question of multiplicity of trade
unieng through the democratic method
by a secret ballot. The Planning Com-
mission has accepteg it. But the Lab-
our Ministry says no
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Then, collective bargaining instead
of compulsory arbitration, putting an
end to third party interference in in-
dustrial disputeg and letting the em-
ployers and workers talk it out ucross
the table, the workers’ participation
in management at least in the public
sector, the right to strike, not that
they must go on strike every day, all
these things have been discussed for
maonthg together. But if attempts are
made legally, statutorily, to encroach
upon the right to strike, you are not
going to improve things snd the pro-
duction bottleneck will never be over-
come, N

We want also that the public sector
ghould work properly. We are annoy-
ed because crores of rupees of public
money that have been put in the
public sector is mnot yielding proper
results, not because Mr. Piloo Idody
would like it to be denationalised, but
because it is being mismanaged. The
core of this question is the question
of industrial relations. The Presi~
dent's Address simply-indulges in some
homilies or sermons to mangers and
workmen alike that you must learn
to discharge your responsibilities and
that you should not allow trads union
Hualries to prevent you fulfilling your
historical role.

“What is this? ‘' Let us ba practical;
Jet ur get down 10 brass tecis. Every-

knows it.: The Ministers , in-
¢harje' af edonomie Minjstries ‘know

PR o
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it very well They have to come to
grapple with the problemn that a new
system of industrial relations has to
be evolved and that the old system of
industrial relations has to go lock
stock and barrel Not even an indica-
tion of this not even a bare mention
nt this is there in the Presdents
Address

Now, I come to the mamn contention
which I wish to make I wish to wut
m a little different perspective some
of the events which haJe been refer-
red 1o already ang which are taking
place 1n om1 countiy todav, disturbing,
alarming disquieting, dangerous
events with dangerous portents for
the future 1f I may say so0 and in a
proper perspective of the mnternation-
al situation also—the two are not en-
tuely unrelated to each other

In the Presidentis Address—here
aed n the same kiwd ol moral sermo-
ni.tag atitude—it 15 sard

We arc happy that the lor g del
yed place agreement mn Vit
nam has buen concdluded andd
that the terible war that ra-

Bed tar o whole  gonera-
tion has endad’
Ot course pudres ( hiistia~s

Quakers and everybody ar¢ happy and
50 are we

SHRI PILOO MODY Even I am
happy

SHRI INDRAJIT GUPTA Even Mr
Mdy 15 happy be ause it the war had
continued much longer, the Americans
would have been in a real soup

What I wish to say is that the big-
gest event of international significance
in recent years 18 this hguidation of
this hot bed of war in South East Asa,
hquidation of this hot bed of Amer-
can aggiession in Vietham This 1s
not an ordinary matter It is comple-
tely played down in the President's
Address, It is not merely a question
of peace returning to the people of
Vietnam and Lacs It is something
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much more then that Here 18
an opporiunity mnow that the whole
balance of forres in South East Asia
can shift decisively in favour of the
forces of national liberation angd peace
But lor that, the other countries of
this region have also to be firm against
all neo-colomialist and imperiulist
manoeuvres ang ntrigues This op-
portunity has come, but I regiet 1o
tind that the Governmeni of India, an
recunt weeks, 15 not living up to thz
traditiony which 3t had 1tscll set in
1471 durmmg the traumatic experience
ol the Bangladesh hberation war Wi
all felt proud 4t that time But now,
in re <ti{ weeks, what has happened
I want o knw At Bidhan Nagar,
al t1e annual session of the ( ongress
. Cal uita my friend, Mi Priya
Rwmjan Das Munshi, asked an 1nno-
cunt question as to when the Resolu
ton on Vietnam 1s condemning the
itroaties commuited on the Vietna-
mese people why were they hesitiling
to put in one word in the Resolution
as to who was committing those atro-
cities Upto the end that worg was
not pt1 m—=th~ name ot the country
the power was not named and a reply
was givien to Mr Munshi 1 read it 1m0
the papers somehody 1eplied saying
What 15 the need 1) mention as to who
1t 1> when everyhody knows about 11?

That wag the first straw 1n toe wind

In recent weecks there has been this
attempt beginning with what the New
Y irk Times described as Sardar Swa-
ran Singh’s ‘Indian love call” to cer-
tain pecent things which we do not
hke at all I congratulate the Prime
Minister op the speech she made in
that One Asia Conference What was
wrong with it, I want to know? What
was there which any self-respecting
Indian should go back on® She asked
whether if the people of Vietnam bhad
been Europeans, had belonged to the
white race the same kind of indlseri-
minate massacre and bombing would
have been allowed for %@ many years,
and the people in Washington were 50
annoyed, So angry, thai they accused
the Prime Ministpr of indulging Io
raclalism This speech of hers did not
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fit m with that love call which hao
b-en issued earlier 'That was the
trouble

F would just remund you that, in
1965, when the then Prime Minlster
Shri1 Lal Bahadur Shastri, had made a
very mild criticism of the United
States policy 1n Vietnam, the the?
President Mi Iyndon Johnsm  had
the temerity to cancel tae inwvitation
which had been given to Shn Lal
Bahadui Shastr; to wvisit the Unted
Slites of America Chese are the
s.ma people Do not torget that

The Prime Minister of a small coun-
try Lke Sweden, Mr Olaf Palme had
come ouy boldly against the Americans
for what they had been domng in Viet-
nam, and the result 1s that Mr Niadn
has nmidered that r~ither should any
American Ambassador 1emain I
Stockholm nor should any Swedisa
Ambassador be entertained in Wsh-
ington These 1re the gentlemen you
are dealing with For eight montbs
they had allowed this embassy here to
g0 untenahbted in order to siow their
displeasuie Now Mr Patrick Moy~
nthan has arrived yesterday w in all
surls of sweel wurds i0r us

Therefore we must understand that
the witory of Bangladesh and the
victory now of the Vietnamcse people
15 a victory which must be utilised by
us and by other countries and peoples
of tms region to press forward more
vigorously against these forces of um-
perialism and neo-colonialism and not
iry to retreat or patch pp or make up
with them

There 18 a grave danger of President
Nixon's strategy after this Vietnam
defeat~—now converting itself on 10
politico-economic lihes in this area
The Prime Mimster in that speech in
the One Asiy As.embly has said that
for many nations all over the world,
peace only means war by other means
I congratulate her It is the truth of
history ang now, what 18 likely to
happen® Shelkh Mujlb has already
highlighted {n many of his speeches
Which are appearing every day durng
his election campaign the efforts which

PHALGUNA 2,

1894 (SAKA) Thanhs on
President’s Address

are being made bv the 117¢nr

and the domestic rcaclicnare o,
voke 1in Baugla Desh hostilify against
Iidia to cdistupt the I ndship tet
w en India and Bangla Desh—he
very oufspoken about it—t'anpt
see that on this subconil.nent Indo-
Bangla Desh hostilidy Irdo-Pakistan
hostility Pakistan-Bangladesh hostility
are not allonwed to dic dewn and aic
kept alive thaty the flame should be
kept and lanned up 1lhis 1c the new
strategy which 18 being emploje | by
the reactionary foices Therelore 10
thie background T will just ma ¢ 1 ¢
passing reference to this prisome rs-oi-
war 1ssuc 1 know 1t 15 1 cmp wd ed
1ssue It 1s a delicate 1s5sue ang one
should be cautious in discuss ng 1t
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I did some months apo 1215 the
yuestion ot prisoners-of war in ths
House thdat we should be very cai=1ul
to see that mn terms of the Gereva
Convention and in term. of interna-
tional law we are not put in a position
which may be distorted nationally and
internationally to b~ uysed against us
to put us as it were, on tae wrong
foot Now this prisoners-of-wai 1ssue
has been made has been blown up
into a big international jssue [ would
not refer {0 what happened vesterday
mn London in the High Commussion
But all these things, 1f you read—I
do not know whether the Members had
the time to read some of the speeches
made by the Members of the Conser-
vatine Party in the House of Commor s
on yesterday s incidenis—if you read
them you will find that an at
tempt 18 being made to establish
India throughout the worlg as a power
which 1s ungustifiably ang obstinately
refusing to release these prisoners-of-
war We know what the position 18
I do not wish to repeat the whole
thing We cannd{ act in this matler
without the concurrence of Bansgla
Desh But I will even then appeal tn
the Prime Mimister $She has taken &
good mitiative and we have racentily
released—I forget the number—a
number of sick and woynded POWs
who were taken on the eastern front
It 18 a good gesturg to show that we
have no ill-motives behind 1t But it
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in net enough It iy kecoming a peint
of jemsion, serious tension hgamst
India It iz being utilsed agmnst
India and, therefore, I would suggest
m all humility that at ldast after the
éhd of the Bangla Desh elettions which
ére almost at hand—they will e
over 1n a few days—after d¢hat, o%
least, India should sxercise her fm'tia~
tive and utilise her friendly dffices to
see whether atisast 1t 15 possible that
all those prisoners who are wbt mccus-
ed of by the Bangla Desh Government
with specific war crumes or whom they
mtend to put on tral, barring those
people, whether ways and meang can
be found for returning the rest. Other-
wise, this question may assume very
serious proportions to our dissdvant-
age

Having said that I say that it isin
this con.rete specific batkground which
15 déveloping In South-East Ama and
I this sub-continent, after the everits
of Bangla Desh and Vietnam now In-
evitable attempts will be made by
MNixon #nd hig followers to find new
grounds where they can carry out
their poliical and economic man-
oeuvres It 1s mmst this back-
ground we have to judge fhis wave
of Aaisturbarces and agitationg which
are being enginéerdd in various States
of our country If this was as 4
matter of time, I would ndt put the
quebtion mn this way I would say
perhaps 1t is an accident of history
or a comncidence—Assam, then the
communa] fots In Uttar Pradesh,
then atrocities c¢oOmmatted on
Hafijank 1 vanous villages, then the
everits in Andhra Pradesh, the
mntb mly fh Orissa apd West

hnpp-eumg one
a!ter ﬁ!e othér within a few weeks,
that 1t 18 a matter oY eoincideim;e But,
I am afraid—) ¢anmot gcoep
ensy analysls—it is a miw
médbn of uitaﬁons ahd disturban cei

siye issues The core

EE thi! iﬁ !!gdt divimve ifiues,
are lmguistic or regional

m corfiminal, these

m ‘bumg upon n a pre-
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y ]
planned way 0 creste irction, to
create fratricidal strife, to crpadm
diversion in the country, away from
the peistion of democtatic advance
for radiecal refdrms, and so on.

Admittedly, the people have got
genune discontent, genuine grievan-
ces There 18 ng doubt about 1t  And,
for that also, Sir, the Goverhment’s
poli~ies are largely responsible

Bui, taking advantage of those
grievances and those discontents,
certain reactionary forces are trying
to whip up chauvinistic passions of
the worst kind and to induilge m fra-
tricidal clasnes and to launch violent
orgies This is the essence 6f the new
situation There 15 no mention there
1s no sign of any awareness of 1t In
the President s Address

I say Sir, that the basic unity of
the country is being threateneq If
this thing is allowed to continue

My party does not hold that there
18 something sacred or sacrosanct
pbout all the exustang State bound-
aries We have never held thiz view
If some boundary may have to be
reorganmiséd here and there,—f 1t 15
necessary in the interest of the devel-
opment either the regiwnal develop-
ment or ing hngumhe and culural
rights the development of some
people, somg community, some tribal
peaple —if it 18 required, it must be
done The man putpose behind f{t
would be to bring abotit grehter uni-
ty,—greater unity of the Indian tamd~
ly,—~unity in davermty, so that no sec-
tion of people feel—or justifigbly
lieci. t they ‘:Iytpqml suppressed

or culturally or
qponom:-a!ly So, from that ptand
pomt if 1t {8 necessary, it can be done-

My friend Mr Gopalan waxed elo-
uent here gbout the back)\mﬂnqpl of

ana and yqu
q;ute.mht Byt m}:thh; he

omitted to nyum%
w@"ww% por
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intre” bi* the t 1 the four
@m atutkicts 11 that a back-
ward arek—an area 18 dominat-

ed by the richest landlords o! Andlira
Pradesh? That 1s the sréa where all
the maximum tirouble 18 going on
Therefore, this re-drawing of boun-
daries in the genuine interest of the
people has nothing 1n common with the
crieg which are being rvaised now
there

When the time comes, oh another
occasion, I will quote chapter and
verse, I have all the material with
me, of the statements and the public
speeches, everything, made by various
people,—cries of South against North
ctises of Independent Andhra What
has this 1n common with the guestion
of doing justice to some area which
mady be underdeveloped? Where is it
going® Where 18 1t being taken to,
this calculated frenzy, which 18 being
aroused by the biggest landlords of
the richest part of Andhra” That
question has to be answered by my
friend, Mr Gopalan also

A few year, ago, names like Naga-
land, Mizoram, Arunachal Pradesh,
Meghalaya, Mampur State etc did not
figure on the map of India The for-
matitn of these areas and these
Sthtes, 1n our opimon was long over-
due and was delayed It should have
beén dene much earber But, at that
firne, my [riend, Mr Vapayee was
virulent about this He said, it is
breaking up the umity of India, our
border our secunmty, everything will
be threatened, you dre fragmenting
the whole border But, those people
in the hill arers, on the eastern border,
feel that they are bngwstically, cultu-
rally, economically under-developed
Thoy have a fealing of frustrafion
Thay wanted their own areas, theur
own State  That promotes greater
unity and that does not promote dis-
upty. Byl today, Mr, Vajpayee's
Phrty,says this, I have read the pe-
pert of ghe Study Team which ¢he Jan
Sangh sent there I have got that with
me in my file What have they come
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ba~k and suggested? Suddenly now
they say, 50 States can be formed in
India On what bams? I would like
to know Then, Sir, thus movement
cannot be supported only for this
reason that this particular movement
at this particular time I8 a divisive
reactionary movement being led by
reactionaries Don! tell me that all
the thousands of people are faking
part 1n 1t so how can it be reactidn-
ary Many reactionary movements if
they seize on these 1ssues can mobilise
people tor the time being and even
then I will say the overwhelming majo-
rity of the poor people the agricul-
tural labourers and the industrial
workers are not with this movement
in Andhra I will give proof of how
they are standing and fighting against
thrs But I would say the rulhng Con-
gress party and the Government of
India are following & disastrous policy
of drift and appeasement Yeslerday
there was a big hulla gulla about the
Pryime Minister having referred 1n
sorne speech to Oppomtion parties
being anti-national and so on I have
also read it In the newspapers 1
think she made a speech somewhere
and was referring to the happenings
m Andhra In that connection she
was réported m the press at least,
rightly or wrongly, as saying that the
pattics of the Opposition are Indulging
in anti-national activities Now, 8ir,
when she publicly accuses the Opposi-
tion

398

SHRI SHYAMNANDAN MISHRA
(Begusara:) You are a good apologist
for the Prime Minister

SHRI INDRAJIT GUPTA Since
there hag not been any contradiction
1 am taking that press report as it is.
When the Prime Mimster publicly
accuses the Opposition

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER QF
INFORMATION AND RROADCABT-
ING AND MINISTER ©F SPACE
(EHRIMAT1L INDIRA QANDHI): I did
not contradict this statement. As 1
have said time ang agajn in the House
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[Bl:ﬁrﬁatl Indira Gandhi] =
it lm to, take . nofive of all the
wrong reports, I would be issuing. con-
tradictions prscticn].ly .every hour ot
_ﬂl& doy

- SHRF* SHYAMNANDAN wsm
Yﬂu could have explained youraelt in
thé Houle

SHRIMATI INDIRA GANDHI Mr.
Mishra would you please like to listen
to. the fape as.to how many people
were shouting Q%how loudly. When
there is that kind of noise 1 cannot

INDRAJIT GUPTA: Madam,

¥n a different point. Even if 1
give yuu the benefit of the doubt that
you did not say it 1 am asking why
she forgets to mention her own party-
men; those of them who have played
the role of arch-incendiaries.. ..
(Interruptions).

SHRIMATI INDIRA GANDHI: I am
sorry, to interrupt. 1 hope, Sir, I am
not laking the Hon'ble Member's time.
I did not mention any party by name
and when I spoke about the agitation
I dig say that I was sorry that some
of my own people have also participat-
ed. So, Mr, Gupta, I am very sorry
but there is no basis for all your re-
marks.

SHRI INDRAJIT GUPTA: But just
being sorry will not do.

SHRIMATI INDIRA GANDHI: I am
not sorry for what I said. . I am sorry
that you are expressing wrong views
here on the basis of wrong report.

SHR1 INDRAJIT GUPTA: May 1
suggest that you ask -yourself this
questjon as to why the massive majo-
rity. .which the '‘Congress wun In
Andhra not so long ago has . now
turned into this massive resighations
by MLAs and MPs from your party.
That question shoulg bother the party.
(intprruptions) ‘Mr. Nabata, I am

well -aware of the fact that there are .

Congressmen in Andhra who -have .
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courageously .stood: un aﬂhﬁ W
“wave of terror and chauvinism. ° But
" my charge is that the ‘Government of

India is letting’ ‘down  those Con;reu-
men by trying to mau these other
peopl¢. One reason'is you have wel~
comed back” with open arms into ‘your
party all sorts of ex-Syndicate people
and even ex-Swatantarite, Prof. Ranga,
has become member of your party.
(Interruptions) He is one of the
great leaders of this great movement
there. Why did you not turn him out
of your party? Why don't you pub-
licly expel him from your party?

I am saying that by leaving the
issue open as they have dgne and by
Government's saying that they have
an open mind on the subject and by
not taking a firm stand Government
are encouraging these ¢lements to
stoke the fires high, and I would say
that they are letting down and dis-
appointing those Congressmen who
have, in spite of difficulties tried to
stand up in Andhra against this mad
wave of chauvinism.

SHRI G. VISWANATHAN: They
are in Hyderabad.

SHRI INDRAJIT GUPTA: My hon.
frieng would be in Hyderabad too. If
he is also told “évery day that his
house will be burnt and his family
will be molested, he would also be
there in Hyderabad. I shall quote my
hon, friend Shri G. Viswanathan also
when the time comes and point out
what he saig in Vijayawada. i

SHRI G. VISWANATHAN: Let him -
quote it right now.

SHRI INDRAJIT GUPTA: I shall
quote it at the appropriate time.

SHRI PILOO MODY: I hope he will
quote also Shrimati Lakshmikantham-
ma's statement .

- SHRI mnmn' GUPTA: The
game of geaction must be seen: It
is a political [ssue. Pitung Aanmm
aml:t non-}unmese
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SHRIMATI T  LAKSHMIKAN-
THAMMA (Khammam) Let him not
fiddle when the country 1s burning

SHRI INDRAJIT GUPTA  Oryas
against Bengahs, and even Andhra
agawnst the people of 'Telengana 18
going on 1 know that speeches are
being made in the Andhra regilon
where people are being told about
what ig allegedy happeming to Andhra
people living 1n Hyderabad and other
places, and what 15 being done to
them, thai they are being molestood
their women are being molested and
so on It i1s this type of hornd thing
which 15 being stoked up When the
battle for linguistic reorganisation ol
States took place years ago ont noble
feature of 1t was that the fight was,
ot course in many places against the
Government and the police but no-
where either 1n Maharashtra or
Andhra Pradesh or Kerala or any
where also where people fought to
reorgamise their States on lhinguistic
lines, did 1t arouse feclings of hatred
aguinst each other

SHRI PILOO MODY Nonsense

SHRI INDRAJIT GUPIA But
what 15 happening n:w’ There are
communal atrocities whenever possible
against Mushms I have here &
letter which I recenned only today.
which 18 signed by s0 mam people
they are all Haryans from Malky
Mohammedpuram in Eluru taluk in
West Godavar, distiiet and my hon
friends can read it Theie they will
find is being done to the Haryuns mn
the villages generally by these people
who are fighting for separation They
are commtting this manner of atroci-
ties upon the Harijans the poor Hari-
jans, there in the wvillages of Goda-
vail  They are specialising in thas
kind of thing

SHRI PILOO MODY that

completely

1 demv

SHRI DINEN BHATTACHARYYA
(Serampore) Whe 1s he to deny 1it?
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AN HON MEMBER Those are just
{lumb 1mpressions there
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SHRI PILOO MODY It is absolule
nonstnse 1 15 done by the CRP

SHRL INDRAMT GUPTA 1 quie
agree that thus battle can be fought
only pohticallv with courage and
determination I c(annot be fought
simply by mobilising police or by 1e-

lying on guns and bullets That 1s
true I agree that i1l the CRP com-
mits  alrocities and  eacesses any-

where 1if the CRP indulges m moles-
tation of women anywhete, 1t 1s con-
demnable and 1t should be inguired
mto  Bul I do not think that 1t even
women MLAs are molested as they
were 1n Kakinada the other day by
these gieat men who were leading
this, movement One woman MLA
had her saree stripped off That is
not condemned 1n th's House, they
are only condemmng the CRP I say
that we must condemn both sides
What arc they doing there?” Have
they got any sense ot decency left?
If there was then this kind of thing
would not have happended (Interrup-
tions) 1 would hke to tell my hon
iriend 8Shm1 Shyamnandan Mishra
that I happen {o be the President of
the South-Eastern Raillwaymen’s Union
whose line extends up to Visakha-
patnam [ cannot defend those people
who had locked up innocent cabinmen
of the i1aillwayg in the cabin from
outside and burnt them alive What
have they done?” This 1s the way the
movemen{ 18 being carried on And
yet people talk only about the CRP
Certfainly condemp the CRP for any
atrocities and encesses that they com-
mit But what 1s going on the other
side’ This kind of movement 15 being
put forward a4s a great democratic
movement and a democratic demand

In condusion I would fust fay that
on no account at present in today's
context and conditions should this
demand be conceded and be surren-
dered to, because 1t woulg let loose a
chain reaction m various States of the

country which it will be impossible
to handle
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SHRI PILOO MODY: What chain
reaztion® He himsel! had admitted
that #t would be a good ‘thing ..

SHRI INDRAJIT GUPTA This 18
an entirely disruptive ang reactionary
movement

SHRI PILOO MODY What be 1s
saying is that only movements which
he lsads should be supported

SHRi INDRAJIT GUPTA Yes, I
know We have seen many move-
ments (Interruptions)

SHRI G. VISWANATHAN When it
comes from the north-emst, it is for
umty, When it comes from the south,
it iz for disruption

SHRI INDRAJIT GUPTA Do noi
bring in the question of north and
south here (Interruptions). In wall
quofe what Shr Viswanathan has saxd
about north and south

SHRI FILOO MODY: Sbhr Indrant
Gupta 1s still hoping to lead a move-
ment in this country We do not
want to shatter his hope Iet him
eantinpe to hope He may still lead a
movement.

INDRAJIT GUPTA 1 do
not lead a movement with ladies
about in cars wearing ex-
penswve jewels and silk sarees (Inter-
ruptions) That 18 why you cannot
rally the agncultural labourers (In-

terruptions)

This gentleman, Shri Latchanna,
was ekposed hy me in this House
months ago when he said ‘after we
have bifurcated Andhra, we will
further bfurcate the Royalaseema
area from 1t' So it 15 not bifurcate,
but trifurcate That is the rea] move
mi Pilog Mody's party there—

the country. Bslkanizing
the country 15 whet your American
magiers wani

SEBI PILOO MODY When Shri
Vajpayee was talking about Nageland,
it was mot Balkamzation
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SHRH INDRAJIT ; He was

oppased, to it. ,xpr‘M

SHRI ATAL BIHARI VAJPAYEE
Por you, i was afl.sight.

|

plojted?®
against? If you ask these guedtions

SHR] ATAL BIHARI VAJPAYEE
They are being treated as second-class
citizens in their own capital

SHRI INDRAJIT GUPTA If you
ask these questions, they say ‘We are
treated as second-class citizens, there-
fore, we must break up the State’ I
hope the people of Telangana will
alsp ponder ever tihis development.
I would request my friends from
Telangana who were complaimng that
the Andhras always wanted to supress
and exploit them, that they should
ponder ever this (Interruptions)

=t www Wiz (Awge) oW
s e P gwma g )
Tgr s & wewiT ov wT e fawre
T ey | g wrremetat &
T Wi §t T w3, T W
TOTT W R ey e
YT = Wy oy o few qd o
Fdw off § @ WD R

aumfy wim . s oww s
ey

SHRI JAMBUWANT DHOTE He is
yielding
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MR CHAIRMAN Shti Gupta will
now conclude,

SHRI INDRAJIT GUPTA Anyway,
I have actually finished Al I
wished Lo focus attention on was to this
iaat this development which 18 taking
place at this particular time, 1n the
cantext of the international develop-
ments all around our country, should
be kept In mind and firm politi~al
rmeasures taken to see that our coun-
try's umty and security me safe-
gudrded

F NARAIN CHAND PARA-
) (Hamirpur) Mr  Chairman,
Sir, I rise to support the motion of
thanks presented to this House by my
hon party colleague Shri1 R. K Sinha
The Prelident's Address iz now be-
fore the House and 1t lughlights some
of the important achievements made
by the country during the recent one
year I am not preparéd to accept
that thus should be a detalled account
It cannot be a substitute for the
varioug reports nor can it be a substi-
tute for the entire policy statement
of the Government of Indha It is a
mayor speech which gives us 1n a nut-
shell the guidelines that the country
1s to follow, end 1t ‘ughlights the
successes of the gountry n vanous
fields It is imporfant to wiew this
Address In that context

Mr Tndrayt Gupta has pointed out
g0 many shortcoriings in this Address
He safy that so mapy things Had not
been sald For this these is the bud-
get, there are the annual reports of the
:g‘imltﬁel. fhére are major occasions

T irhportant policy speeches
ontﬁeg:uro:ﬁﬂs}musebythelm-
pudwé;“ Ministers in the days to come

can beé pointed out at
pat wad

Wé‘ wiiit to dring to your hotice
il iy The ﬂ:ﬂw gpeech
m u,wfm at

achievements
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and some of the important ballmar«
of our policy that have got acclaim
and world wide praise We have m
the fleld of foreign affalrs acclaimed
and appreciated the agreement bet-
ween China and Japan In this very
speeth the President has made a
reference to the end of the Viet Nam
war It 158 no use growing eloguent
oh the brutabties and thingg of that
type What 1s the aim® Is it the
war that we are going to denounce or
are we to appreciate peace® Smce
the President hag referreq to peace
peace is the most important achieve-
ment on the Aman sub-continent to-
day Just as the Sino-Japanese agree-
men{ 1S an 1mporfant development
Similarly we have alsg acclaimed here
the fact of the British entry into the
Furopean Economic Market

We have also been given g good
account of what ;5 happening on the
African continent and similarly what
18 going on in the other parts of the
world So, in the fleld of foreign
policy we have a nice resume of the
highlights and our achievements.

The Prime Mimster has been to
Nepal a friendly country The Mims-
ier of External Affawrs, Shr1 Swaran
Singh has been to Japan All these
thmmgs show that we have created
enough goodwill In the feld aof
domestic affairs, the achievements
have been properly highhghted There
18 a reference 1o the workers’' partici-
pation. Our friends here are very
fond of saying that the prices have
risen that these things have hap-
pened, and ask “What has the Gov-
ernment done?” I had an occasion
recently to talk to a few friends in
Bombay and there many people posed
the same question as to what had
happened the wages are low but the
prices are very high They asked
what the achievement of the Govern-
ment was Then one worker stood
up ang sald, “This 1s the achievement
of the Governmetit formerly when the
workers wanted to falk to the head
of thé ‘managéthent, or the factory
mamaghy, there was no time and there
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wag no occasion for um; months
passed and years passed but the
requesis were never entertasined. But
now, if there 15 a demand a slight hint
that the worker wants to see the
manager, the manager says that he
will go and see him ahd then go home.
The worker can sit in his room.”
‘This is the point. The worker has
got a sense of achievement He has
got ihe satisfaction of being heard.
(Interruption). Mr. Piloo Mody may
be an important man. But the poor
worker 1n this country, under the
policy and programme of our party,
has got his voice heard. The voice of
wage-earner, the voice of the ordinary
worker who tills the land or who runs
the factory with his dirty hands and
soileq clothes ig heard by the whute-
collared man, by a man who draws
a fat salary That 15 a sigmficant
thing and a world of achievement
that we have made n this country

Simularly there 18 reference to
plarmning, planming for the backward
areas. We have had planning even 1w
the past but now attention has been
diverted to those regions of the coun-
ry where the development has not
‘taken place.

May 1 ask the gquestion® who are
the enemies of development? Those
who launch agitations to divert the
attention of the public from the real
jssues are the enemes. The real jssue
before the Indian masses today I8
earning a living wage; it 18 an econo-
mie question. It 13 not a political
guestion.

The approach document to the Fifth
Plan 15 before us and the President
has rightly said that the Fifth Lok
Sabha would have the opportunity o

the coyntry today, which is the subject
of hot discussion; and which is rousing

Pradiésh 1 wan pose simple
pmblem before the House. Why 'did
wot leaders of the Jans Sangh, Swa-
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tantya and the Cong. (0O) demand
reorgonisation of India when they
were mn power in Madhye Pradesh and
in Uttar Pradesh in the years 1987,
1968 and 1989° Why did not  they
think then that smaller States would
be helpful for the developrdent of the
country? Why do they want 1o
biturcate Andhra now? Is it because
the movement for bifurcation is
launched by vested interests? I want
to refer to one important fact. The
call for the first Vijayawada bandh
was given by and also published by
the Chamber of Commetce there It
was not launched or organised no:
was the call for it given by the ordi-
nary people, ordinary labourers. When
1t suits them, Jana Sangh raiseq the
demand for Maha Punjab One of
their ML.As started a tast in the
temple at Amritsar for this movement
saying that the defence of Western
India lies in Maha Punjab. Where
does the Defence of India go now” I
ask, where does the defence of Ind:a
disappear when we want bifurcation
of Andhra® If 1s not a question of
dividing Punjab or Andhra It 1s the
quest for power They want to cap-
ture power, It there 18 any sense In
their argument that small States
would be better for developing the
backward region. one should remem-
ber that there are 225 districts in this
country which have reepr 1dentified
as backward, districts by the Planning
Commission and the Ministry of In-
dustrial Development  Subsidies are
given and lcenses are 1ssued for in-
dustries in these districts, so that more
industries could be located there. The
Jana Sangh was thinking of Akhand
Bharat at one time extending from
Capecomorin to Kashmir ang from
Himalayas in the east to the Hima-
layas in the west. They are now
thinking of the division of Indla into



eommunal colour of - the 'pnmdaucm
would give them ceriain ‘advantages.
Wﬁhﬂhavebeennwiddedinu\e
‘same -Punjab in.  which they were
Ministers at one. time. It it suits them
they will call for a break up of
Andhra Pradesh. and launch movement
in other parts of the country.

_Shri A, K. Gopalan was waxing
eloquent abont literacy and linguistic
connotations of the world ‘violence’.
Does he know that violence starts
from the mind? It is the philosophy
‘of violence which that buses would be
burnt. Innocent persons, man women
and children would suffer. Reference
has been made by those leaders who
‘condemned butichery. They would be
butchered again becaus violence starts
from their mind ang from their
hearts because that is the process
which they are going to initiate for
the country. They are the followers
of Chairman Mao who say that the
real power comes out of the barrel of
the gun. 'Let loose the barrel of the
gun and you destroy the philosophy
of Mahatma Gandhi.

‘Is iAnis the way to deal with it? I
tall~vou whal great harm is leing
done. For one railway line that is
being dismentled in Andhra Pradesh,
for one train that is being looted in
Andhra Pradesh, for one bus that is

being burni in Andhra Pradesh, there:

ATg. hundreds and thousandg and lakhs
of ‘pecple waiting in the snow-bound
peaks ; of Ladakh and Himachal Pra-
desh, in fhe desert areas of Rajasthan,
in_the hackwnrd areas like Basti in

.P., for. a railway line, for a train,
-for a !m‘ul !or a-metalled road. And

thesé _peaple are Indians who must -
hl!m a m in the national esources
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out from the vmnazel of India. They:
are the people who are waiting Lhat
they should be heard, they should be
listened, and they are the people who
want trains, buses and metalled roads.
Yet there is this orgy of vioclenee orga-
nised by the reactionary parties to put
the country back in point of develop-
ment, in point of economy. They are
the enemies of- development; they arve
the enemies of the defence of India.
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Don’t forget that if you burn some-
thing here in the name of one thing
or the other., whether it is Andhra
Pradesh or it is Madhya Pradesh or
it is West Bengal or it is Kerala, you
are doing injustice 1o the millions of
innocent Indians who are wailing for
the signs of development to approach
them. There are people who are
still away from an era of development.
Thesz agitators are preventing the
dawn of hopes for millions of thesc
penn'e,

Thave aro the zil~tors who want to
reorga-ise India, There is a call for
second Stules’ Reorzauisation Commis-
sion. What for? So that 1! is easy
for them to capture power, so that it
is easy for them to halt the process of
democratic transformation launched
by our Prime Minister for the whole
country. They do not want that the
poor man should be heard; they do
not want that the labourer should be
heard: they do not want that they
should get a bus. a metalled road, or
any such thing. All that they want is.
after 10 years, another reorganisation
commission and then another reorge-
nisation commission so that they have
a charice to start fasls in temples
where the police may not be allowed
to enter, so that the passions for re'i-
gion, language, caste or creed may be
whipped up to divert the attention of
the people of India from the real
issues of economic. dﬂelonment of
social transformation and of democra-
tic processes. .

I want to emphasize with all the
emphasls ‘at. my. mmmand that any
set-back tothe development of India.
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whetiier it takes place in Andhra Pra-
desh or in any other part of the coun-
try, is an act of treason against the
entire State; it is a fraud committed
on the millions of innocent people who
are waiting for the signs of develop-
ment 1o come near them. Seco:dly,
it i3 something like casting an insuit
or casling a slur on the fair name of
thcse solidiers who have died for the
defenee of mother-lands whether it is
in Bargladesh or in war in China. Do
you remember those brave people?

The people of Andhra Pradesh, 1
hope, will listen and see reason and
start a process of putting an end to
this violence. Let them have faith in
the leader of our destiny, the Prime
Minister of India, and come to the
negzoliating takle. After all, what are
we demanding? We simbply request
them {o stop this bandh business which
is on the call of big business houses,
vested interests, feudal lords, who
want to put a halt to the march of
the vehicle of democratic progress.
They should stop wiolence and come
toc a point of negotiation. It is not
whether Andhra Pradesh is bifurcated
or remains united. It is India which
is going to lose, There are millions
of people in the army who are not
thinking of Andhra Pradesh or Assam
or Kerala. Thev are ready to give
their blood for the defence of mother-
land, for the continued assurance for
the development of the country, so
that mother-land thrives. If mother-
iand lives, the country gets on to the
path of progress and development on
an even keel. It is they who are
making us survive. Otherwise, these
agitators, these anti-social elements,
these reactionary parties, will let loose
such an atmosphere of violence that
we all wi'l be submerged. When these
soldiers are defending our motherland,
their children, mothers and wives are
in the villages where no development
has taken place. Now defence is there
calling us, development is there calling
us and not reorganisation of States or
reorganisation of districts to suit Mr.
Vajpayee or the RSS brigades which
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are marching in the coastal areas and
other areas of Andhra Pradesh. I
would reguest the Home Minister and
the Prime Minister to see that either
all those forces condemn the orgy of
violence or strict legal action is takei
against them, so that an honest man,
MLA or even an ordinary worker is
assured of safety, is assured of the
honour that he is entitled to in the
free Republic of India. Today the
house of the Deputy Leader is burnt;
tomorrow the effigy of the Prime
Minister may be burnt: the day after
tomorrow there may be some other in-
cident of wviolence. They are adding
disgrace to the fair name of our coun-
try. We are proud vproducts proud
advocates and protagonists of mother
India. mother culture and mother
tongue. We should remember that, by
insulting one woman, we are doing a
great harm to our country. If they
are true to the soil on which thay live,
on which they thrive, to the
water which they drink, the bread
which they eat—then they should
see that the country must march
forwarq on thes path of develop-
ment and the sectarian issues which
are whipped up in order to divert
atiention are relegated to the back-
ground,

I want to pose one question to those
people who are «iving calls for bandh.
How many ban:hsx were there when
Himachal Pradesh attained Statehood?
Not even a single bandh was there.
How many bandhs were there when
Meghalaya, Manipur and Tripura
attained Statehood? Not even a single
band4 was there, The people of those
areas. by Constitutional and peaceful
means, brought to the Government of
India their pressing demands and they
got what they desired. The path of
violence is a self-destructive path; it
will not lead you, my dear friends, to
power; it will lead you to destruction.
and in, this process you will do incal-
culable harm to yourselves. There-
fore, let us realise that the President’s
Address gives us a warning and also
gives us hooe that the path of peaceful
negotiation is the path which will be

-
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bﬂl%ﬂd'l tq Andhra, Mysore, Hima-
citall! Pradesh, Asgam,.or anw State; it

not matier whether the State 1s

or siiall Lét us all live in the
same oéuntry and J bhape.that the
President’s Address will have a salu-
bious effect on the fopres of reaction
and desiryction,

MR CHAIRMAN: Mr Shamim
He is not here

Mr P C Mavalankar He 1
also not here

Mr. Satyanaraven Rao He
is also not present There 15 nobody
to speak on behalf of the Opposition

Shei Jambuwan: Dhote roge

MR. CHAIRMAN All right You

can speak. Mr Dhote

off amrgEs SYE(T{Y) awref W
wegafy o & wfwwmw qv awgew
7 WY wEaTy Wy § s ot faefedr
¥ oY o fa ¥ s ¥ oW g,
§ WX A | W @Y AT O
funtay | wrer gare qw A W
v ¥ sqm o 9§ wedf ad
@ T B qEd T W
qréf T A WY quy ¥ €5 I A yorE
W wreT T ¥ fnderd aw At
T FTE o & IR G | aETd
W ¥ e ay faederd el @
'mwggﬁmmwm
T HUTTE EATET TEN A FY A%
Rt W & woerT W g e
e dvehr ¥ frg Wt WY TR
T ¥ 1 we e figr o wtiger
¥ ol ¥ frey o W @ ot
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¢ 1 fgar Wt wfggr € ofone
" g wige, ag Ty @ g
wfgr 1w gEIR AW A T W
Mg ¢ Ay wReEwE ¥
torgfm x w3 7wl
¥ afeg ¥ oY ¥5 4 FEw I N
O I W ¥ W R 8w W
v ¥ gfew & afve af ¥
fag o & 1 & fgen gfew ot
ar ST FT F—EW TT A AHEN
BT UNE GT T 1 WTW §W W
& fr feow o qw W gfer &, Teawr
WA fafey @ 1 omer o
ufgew w=ew FET & W aE)
®Y AT A AT @A & @ TR
vz feard o § W< afar faad
ot & 1 WTyg W " sifeg,
dumr w1 W sfag, AR Wt
o Wifog a1 W fr Farer Hifey,
ER 2w & o it & o § g
fom St w1 v g wg qat ¥
TR WA s § . oY
Frwam R @ A R
W ¥ Wi FT I &, AR AN T W.n-
ATeY w7 9F § WIgAR ¥ A QR
2w & foamtedwr st ot wer g
el werear ¥ g S & A o WX
feard w3 &, a1 AFW A eAE
W W o [0 S T
ferar

gurfy TgR ﬁ'mmm&l
aff CEANTH WU WiEL | WA W
¢ wam
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oft STegEe we g fedt wr A
T | AT W W Ad § ard
& & ot anirar & I A A
T | Ig WA TEr R |

gamfs wgRw © w9 aifee o
W w @ R anERRd § o
ARy & 1 W@AEd WA
eI e 1wy FifEe

oY e R a1 & g oA
f& o e & food 9@ @1, 79
e & w@zm e wiy fraad
grtee fas & A @@ AT
grr & 1 Afew qmEar oft qay ad
W R & 1 Ty I ow owf oy
g gy gEmET g fagd @
S UF W1 BT R 1 AT ART A
ST WY q9T & FwiTAT ;v @y
oA § 7 e nefaffer afvew
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wim R scasm § | Afew
U ¥ AT TG FORTT—THY
waeqT gATT vy wE gy W &
gfe gfaed w Wh AR gAY
gt g A1 wRrery cefaffor
afTew WY BI2-B12 AR FATA K JEEH
8 2 Afew gt q@r A See
freew o waRRee & | OET waeq
¥ TW 20 A BIE-BR W AT, W
¥ f5r § gaiem F70 aga w=d
g faare & e a7 2fEd

awrafa HBEA T JOAT 9T
Fq AT TfEym oy
The House «tands adjourned to meet
tomorrow at 11 AM

1301 hrs.

Fhp Lok Sobhae then adjourned 11l
Pleten our the Clock on Thursdau
Fevruary 22, 1978/Phalguna 3, 1
Suka)



